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BEFORE NATIONAL GREEN TRIBUNAL 

OA No.127/2024 

In the matter of 
NaathuRam 

Versus 

Ministry of Road Transportation 
and Highways & Ors 

Applicant 

Respondents 

Reply on behalf of R.G. Buildwell i.e. Respondent No.10 

Most respectfully showeth: 

1. That the above OA no.127 /2024 has been filed before this 

Hon'ble Tribunal raising issues in relation to the National 

Highway-707 undertaken by Ministry of Road Transport and 

Highway (MoRTH) under which the then existing single lane of 

NH-707 from Paonta Sahib to Gumma section, 0.00 Km to 97.00 

Kms, in the state of Himanchal Pradesh, was proposed to be 

upgraded to two lanes with paved shoulder (hereinafter 

referred to as "NH-707 rehabilitation and upgradation project"). 

Pertinently, the above is one of the World Bank projects. 

2. That the above NH-707 rehabilitation and upgradation project 

was divided into 5 packages, being package-1 to package-5, and 

each package was awarded to different contractors/ agencies. 
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3. That the package-2 from Km 25.000 to Km 50.000 from Hewna 

to Ashyari, was awarded to the Respondent no.10. 

4. That as per signed agreement the above stretch/ segment of 25 

kms Km 25.000 to Km 50.000 fall under Package-2 & the land 

was handed over to the Respondent no.10/ contractor through 

memorandum signed on 15th March 2021. The construction 

works under package-2 are carried out within provided ROW 

and duly demarcated by the revenue department of the state of 

Himanchal Pradesh. Copy of Memorandum signed on 

15.03.2021 is annexed hereto and marked as Annexure R-1 

5. That Respondent No.10 has been and is executing the works 

under package-2 in accordance with the stipulated terms of the 

contract and due compliance of and regard to applicable laws 

and regulations. It is pointed out herein that shifting/ relocating 

of existing water lines/ pipes, hand pumps etc falling under 

package-2, is part of the work order issued to the Respondent 

no.10, and the same has to be executed in such a way that till the 

existing facility/ utility is relocated/ shifted, the existing water 

lines continue to function to ensure water supply to the nearby 

villages/ users. 
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6. That in the aforesaid OA No.127 /2024, this Hon'ble Tribunal 

had passed order dated 06.02.2024 wherein this Tribunal had 

directed to constitute joint committee and further directions to 

the joint committee to carry out spot inspection and submit 

report. 

7. That the joint committee as constituted in compliance of 

directions of this Hon'ble Tribunal under order dated 

06.02.2024, carried out spot inspection on 12.03.2024 and 

21.03.2024 and has since submitted final report dated 22.07.2024 

(Pg 2036-2065) in relation to 0.00Kms to 97.00 Kms from Paonta 

Sahib to Gumma section. 

8. That it is evident from the final report of the joint committee that 

the committee having examined the allegations/ issues raised by 

the applicants in paragraphs no.5,6,7,8,11,12 and 15 of the OA 

No.127 /2024 and after examination of the same, has categorized 

applicant's allegations in 6 categories and has dealt with the 

same in paragraphs 3.1.1 to 3.6.3 of the final report and has also 

mentioned in paragraph 4 of the report its observations, 

recommendations and conclusion on each of the allegations. 
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9. That the 1st allegation of the applicant 1s relating to the 

avoidance of EIA notification 2006. 

10. That the above allegation has been examined by the joint 

committee in paragraph 3.1.1 as under:-

3.1.1 Avoidance of Requirement of Environmental Clearance 
by taking advantage of item 7(f) of the EIA Notification 
2006. Pg 2043-2044 final Report) 

According to current regulations, a prior environmental 
clearance (EC) is required if, the proposed expansion involves 
more than 100 km of length of additional right of way (RoVV) or 
land acquisition greater than 40m on existing alignments and 
60m on re-alignments or by-passes. Further, as per EIA 
Notification, 2006 and subsequent amendment dated 
22.08.2013, only such project which meets both the conditions 
i.e. threshold length of the highway and envisaged expansion 
width (RoW or land acquisition) of the highway, would require 
a prior EC. 

As depicted in the table above, because the necessary Right of 
Way (RoW) or land acquisition for all segments of NH 707 in 
question (0.00-97.00 Km and 97.00-103.00 Km) is below the 40 
m threshold, the Ministry of Road Transport and Highways 
(MoRTH) isn I t required to obtain Environmental Clearance. 
This holds true even if the total length of 103.55 Km isn I t 
segmented as alleged, to reduce it to less than 100 Km. 
Consequently, there appears to be no requirement for MoRTH 
to segment the highway to circumvent the need for 
Environmental Clearance. 

Based on the aforementioned facts, the allegation made in 
the Original Application that MORTH has taken 
advantage of Item 7(f) of the EIA notification 2006 by 
dividing the highway to reduce its length to less than 100 
Km doesn't seem correct and justified. 
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11. That the committee having examined the allegation of the 

applicant of avoidance of EIA Notification dated 2006, has 

concluded in Page 2044 -2045 of the final report that the 

allegation is not justified and correct. 

12. That the committee has further observed that though the project 

does not fall under the purview of the EIA Notification dated 

2006 and its amendments yet following clearances were 

required to be obtained from various departments for execution 

of the above project. 

(i) Tree cutting permission from appropriate authority for forest 

and non1orest area as per prevailing laws:-

(ii) Consent to Establish and Consent to Operate for construction 

machineries from State Pollution Control Board under Air Act, 

1981 and Act, 1974:-

(iii) NOC from appropriate authority for setting up the construction 

camps:-

(iv) Permission from ground water authority for abstracting any 

ground water:-

(v) Permission from the Irrigation dept. for abstraction of water 

from surface sources:-

(vi) Permission from mining Deptt. /appropriate authority for 

procurement of aggregates, sands and borrow area:- Requisite 

permissions obtained from concerned State Authority. 

(vii) Clearance for diversion forest land under Forest Conservation 

Act, 1980:-
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(viii) Social impact Assessment Study as per applicable provisions of 

LARR, 2013:-

(ix) Wildlife clearance for stretches passing through protected areas 

under Wildlife Protection Act, 1972:-

(x) Permission from State Board of Wildlife (SBWL) and National 

Board of Wildlife (NBWL) for crossing any tiger corridor 

notified in section 38O(1g) under Wildlife Conservation Act, 

1972:-

(xi) Permission from SBWL and NBWL for crossing conservation 

reserve notified under Wildlife Protection Act,1972:-

(xii) CRZ clearance for CPZ area falling in the project alignment:-

13. That referring to the above clearances/permissions and 

examination thereof, the committee has stated in Page 2045 that 

permissions mentioned at SL No. (ix) to (xii) are not applicable 

to this project and that representatives of MoRTH have 

submitted to the committee that permission mentioned at sl. No. 

(i) to (viii) were obtained from the _concerned authorities. 

14. That Respondent No.10 submits that it has obtained necessary 

permissions as mentioned at SL No. (ii), (iii), (iv), (v) and (vi). 

The details of permissions obtained by Respondent No.10 are as 

under:-

(i) Consent to operate dated 06.07.2022, 29.07.2022, 

15.03.2023, 24.05.2023 and 04.09.2024 obtained from 

Himanchal Pradesh Pollution Control Board under the 
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water (prevention and control of pollution) Act, 1974 and 

Air (Prevention & Control of Pollution) Act, 1981 annexed 

as Annexure R-2 Colly. 

(ii) NOC from village panchayat for setting up the 

construction camps annexed as Annexure R-3. 

(iii) Permissions from Ground Water Authority for extracting 

ground water along with consent obtained from private 

land owner annexed as Annexure R-4. 

(iv) Permission from the Irrigation Department/Jal Shakti 

Vibhag for extracting of water from surface resources 

annexed as Annexure R-5. 

(v) Permission from mining department i.e. District Sirmaur 

Himanchal Pradesh, for procurement of aggregates and 

sand annexed as Annexure R-6 Colly. 

15. That in view of the above permissions/ consents obtained by 

Respondent no.10, it is established that Respondent no.10 has 

been and is executing the works under package-2 after obtaining 

all necessary and due permissions, and that, allegations in above 

OA No.127 /2024, in so far as the package-2 is concerned, are 

baseless and devoid of any merit and substance. 
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16. That the Respondent No.10 now proceeds further to highlight 

other allegations of the applicant, which has been examined by 

the joint committee in paragraph 3.2, 3.3, 3.4, 3.5 and 3.6 of the 

final report. 

17. That 2nd allegation that has been examined by the joint 

committee in paragraph 3.2 is as under:-

3.2 Permission not taken for diversion of fore st land for 
passing through reserved forest areas in Paonta Sahib and 
Renuka divisions. Page 2048 final report 

On the above, the joint committee noted in Paragraph 3.2 

at Pg 2048 (Final Report) that MoRTH has provided 

information on the above and the data on the permission 

granted for forest land diversion, accessible on uParivesh" 

portal reveals that forest clearance under Forest 

Conservation Act, 1980 was granted to HPPWD for 

Paonta forest division and Renuka ji forest division. The 

committee has attached the said permissions as 

Annexure-A2 and Annexure-A3 respectively to the final 

report. 

Based on the above the committee concluded at Pages 

2048 in paragraph 3.2 that allegation made in the application 

that the permission for diversion of forest land for passing 

through the forest area in Paonta sahib and Renuka ji divisions 

does not seem to be correct. 
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18. That 3rd allegation that has been examined by the joint 

committee in paragraph 3.3 is as under:-

3.3 Illegal felling of trees across the hill slopes. 

On the above allegation, the committee has mentioned 

details of violations reported by the forest department 

regarding illegal felling of trees and other issues in Table-

6 in Page 2049 and has referred to the damage report dated 

27.03.2024 H.P. forest department. 

19. That on the issue of illegal felling of trees across the hill slopes, 

Respondent no.10 submits that Tree cutting works were carried 

out under supervision of MoRTH by third party. Therefore, it is 

not tenable and correct to allege that the Respondent No.10 

illegally fell trees across the hill slopes under package-2.As 

mentioned hereinafter that Respondent no.10 has already 

deposited/ paid compensation as per the report of the forest 

department on account of dumping of muck, which in humble 

submission of the Respondent No.10 is attributable to adverse 

weather conditions including heavy rainfall, cloud burst and 

landslides etc. 

20. That 4th allegation that has been examined by the joint 

committee in paragraph 3.4 is as under:-
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3.4 Damage to natural resources of drinking water (rivulets) 

by filling with debris. (Page 2049 final Report) 

As per the committee during spot inspection it observed 
that villagers had been using flexible pipes to transport 
water from nearby streams for irrigation and drinking. 
The committee has observed that these streams flow 
through culverts constructed or modified during highway 
development, and they connect to the river flowing in the 
area. 

Based on spot inspection, the committee has observed at 
Page 2049 that it is true that many of these streams were found 
to be obstructed with debris and sediments, leading to damage 
to the flexible pipes and consequently disrupting water supply 
to the villages. 

The committee has further observed at Page 2050 that 
there were conflicting views on the reason for obstruction 
as the applicant was attributing it to contractor's 
negligence and the Ministry and contractors were 
attributing it to natural landslides. 

The committee observed at Pg 2050 in paragraph 3.4 that 
both the representatives of MoR TH and its contractors . have 

expressed their willingness to address the issue of damage to the 

flexible water pipes and water source in the affected villages. 

Administration may issue necessary directions to the 

contractors through MoRTH in this regard. 

21. That the Respondent no.10 submits that it has not caused any 

deliberate or intentional damage to natural sources of drinking 

water by the filling with debris as alleged or at all. It is denied 

that Respondent no.10 has caused any damage to culverts or any 

other natural source of drinking water. 
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22. That Respondent no.10 while executing work under package-2 

was required to replace the old and defective existing culverts 

with new and wide precast culverts. The respondent no.10 in 

order to keep the environment including natural water 

resources unharmed and protecting the same from pollution, 

has designated location to produce precast culverts so that no 

pollution is caused due to cement dust etc. Respondent no.10 

would precast culverts at designated location and then bring 

precast culverts to the place where old culverts were to be 

replaced, and would replace old culverts with new culverts. This 

practice saved nearby water resources and environment from 

pollution which generally occasions due to general practice of 

construction on site construction. The photographs being placed 

herewith demonstrate that Respondent no.10 had exercised due 

diligence and care to save and protect water streams from any 

kind of pollution while replacing old culverts with precast new 

culverts. Copy of photographs are annexed hereto and marked 

as Annexure R-7 

23. That it is further submitted that the package-2 of NH-707 

rehabilitation and upgradation project experienced many 
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landslides due to unprecedented heavy rainfall in Himachal as 

a result whereof the state government vide Notification No.REV 

(DMC) (F) 2-5/2023 dated 18.08.2023 had declared the whole 

state of Himanchal Pradesh as natural calamity affected area. It 

is submitted that there was unprecedented rainfall/landslides 

and extremely adverse weather conditions which also caused 

damage to the project and muck disposal sites. Copy of 

Notification No.REV (DMC) (F) 2-5/2023 dated 18.08.2023 is 

annexed hereto and marked as Annexure R-8 

24. That it is reiterated that Respondent No.10 has deep and strong 

sense of belonging and regard for natural resources and has not 

done anything that could lead to damage or pollution of natural 

water resources, however, the unprecedent rainfall, landslides 

and adverse weather conditions might have resulted in damage 

and pollution of natural water resources, which is beyond 

control of the Respondent No.10. 

25. That 5th allegation that has been examined by the joint 

committee in paragraph 3.5 in the final report is as under:-

3.5 Illegal use of Gelatin in explosives for road construction. 
(Page 2050 final report) 
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The committee has concluded on the above issue that 

MoRTH' s contractors had provided blasting schedules to 

the district administration. Permissions were issued by 

concerned SDM. 

Thus, the committee has concluded in paragraph 3.5 at 

Page 2050 of Final report that the explosive used for the 

controlled blasting with the permzsswn of District 

Administration may not be termed as illegal, as alleged in the 

original application. 

26. That 6th allegation that has been examined by the joint 

committee in paragraph 3.6 in the final report is as under:-

3.6 Muck dumping beyond the designated sites and the 
violation of Construction & Demolition Waste 
Management Rules, 2016. (Page 2050 final report) 

The committee observed at Page 2050 that from the 

documents provided by MoRTH, it is noted that the 

contractors have selected total 41 Muck dumping sites in 

Sirmaur region with total capacity of 48,45,081 cum. and 

out of which 36 sites, 99,360 cum capacity has been 

utilized by dumping Muck. 

In Table-7 at Page 2051 it is mentioned that in Package-II 

13 dumping sites were selected as per Annexure-15 to the 

report. The total dumping capacity of the said 13 sites is 

10,59,379, out of which 8,77,040 cum has been utilized. 

27. That on the above allegation of muck dumping beyond the 

designated sites, Respondent no.10 submits that for package-2 
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as noted by the committee that total 13 dumping sites were 

designated, and out of the said 13 dumping sites the under 

mentioned 6 dumping sites have been provided by the MoRTH 

duly demarcated by the State Revenue Authority. The details 

are tabulated below:-

3. The details of land acquired for dumping sites are as under: 

Sr. 
no. 
1 Barwas 
2 Barwas 
3 Karnrau 

4 Kamrau 
5 Chadeau 

Name of v illage 

6 ChadeaJ, Ashyari 

Total 

Authorised signatory of Mis 
R.G. Buildwelt Engineers 

Design chainage (m) 

From To 

25650 25700 

27350 27550 

30100 30600 
32800 33050 

47800 48000 

48600 48800 

Area (In Ha.) 

0.0674 
0.4762 
O.G<W! 
0.3654 
0.2576 
0.6474 
2.4588 

28. That besides the above 6 dumping sites, Respondent no.10 as per 

the contract conditions could arrange suitable area for muck 

disposal. Accordingly, Respondent no.10 arranged unused, 

worthless and suitable private lands for the muck 

disposal/ dumping. Respondent no.10 has entered necessary 

arrangements/ agreements with the said private landowners. It 

is pointed out herein that the said private landowners had 

requested ground improvement with hill cutting materials and 

in view of such requests work of ground improvement was done 
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by Respondent no.10. The Respondent no.10 had entered 

agreement for 7 private lands to be used as designated sites for 

package-2. Thus, in total 13 designated sites were arranged for 

package-2. Copy of documents executed by private landowners 

are annexed hereto and marked as Annexure R-9 

29. That it is submitted that the Muck Management Plan (MMP) of 

package-2 was already conveyed and approved by the MoRTH. 

All the dumping zones, i.e. designated · site under package-2 

covered with approved MMP and the suitable protection work 

i.e Gabbion wall provided at each dumping zone. It is, therefore, 

wrong to allege that there was violation of construction and 

demolition waste management Rules, 2016 as alleged or at all in 

executing of the above NH project. Copy of MMP with 

photographs demonstrating provisions of Gabbion wall being 

put in place at all dumping/ designated sites are annexed hereto 

and marked as Annexure R-10 

30. That as noted by the committee in the final report that total 

dumping capacity of the said 13 sites in package-2 is 10,59,379, 

out of which 8,77,040 cum has been utilized. Therefore, when 

designated dumping sites are lying unfilled, which can be 
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utilized by Respondent no.10 for muck dumping, allegation that 

Respondent no.10 has been dumping muck on non-designated 

sites turns out to be devoid of any merit and substance. 

31. That it is submitted that H.P. state pollution control board has 

issued letter dated 13.02.2024 (Pg 3154 Annexure-30 Colly final 

report) wherein it was mentioned that during inspection of NH-

707 from Hewna - Ashyari (Package-II) on 13.02.2024 and 

certain observations were made with regard to disposal of Muck 

at designated sites and non-designated sites and it was stated in 

the letter that Respondent no.10 should respond immediately 

and submit compliance in terms of the letter. 

32. The letter was replied by R.G. Buildwell vide letter dated 

08.03.2024 with clear and express contention that dumping of 

Muck has not been done at any non-designated site (Pg 3157-3178 

Annexure -30 Colly final report) and has submitted compliance 

in terms of the letter dated 13.02.2024. However, the committee 

has not made any observation on the letter dated 08.03.2024 

submitted by Respondent no.10 and the same has gone 

unnoticed. 
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33. That in paragraph 3.6.2 of the final report the committee has 

done the analysis of damage reports provided by various 

departments, due to landslides and unscientific Muck dumping. 

34. That it is submitted that in paragraph 3.6.2 the committee has 

done analysis of damage report of District Disaster Management 

Authority (DDMA)1 and in the said report, the committee has 

concluded at Pg 2053 that no conclusion can be withdrawn from 

the reports/information provided by DDMA. 

35. That the committee has done analysis Damage report of forest 

department (Annexure-26 to the final report) of division forest 

officer dated 08.07.2025 wherein amount of Rs.90,60,000/- has 

been assessed to repair the damage. Report does not name any 

contractor, and the committee has observed at Page 2053 that 

examination of damage report of the forest department by the joint 

committee revealed that out of total loss 90,601000/-, a loss of 

Rs.52,60,000f is attributed to the Muck dumping in forest area due to 

heavy landslides and the opening of the road in emergency situations. 

The committee has further noted that the district administration 

has confirmed that verbal instructions were issued during heavy rains 

and landslides to open the roads and that the scientific disposal of Muck 
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was not feasible under these conditions. Respondent no.10 submits 

that the alleged damage reported by forest department, in so far 

as package-2 Km 25.000 to Km 50.000 is concerned, is entirely 

due to heavy landslides and rainfall and instructions issued by 

District Administration during heavy rain and landslides to 

open the roads. The forest department immediately verify the 

affected forest land & found that some forest land got damaged 

with sliding material accordingly forest department analyzed 

the damages of forest land & issue the damage report to us. 

accordingly, Respondent-10 paid the damages further Ame-as 

bellow as tabulated & no any damage reported after 18.04.2024. 

36. That it shall be pertinent to point out that in the hilly area like 

Himanchal the incidents of landslides etc. occur frequently 

during every monsoon season, and this regard an incident of 

· July 2021 may be noted when a major landslide occurred near 

village Badwas Km 27+200 due to heavy rainfall. Due to 

landslide and heavy rainfall around 200 mtr of existing road was 

completely washed away, however, this incident has gone 

unnoticed by the joint committee. The above incident was 

studied by the geological survey of India and photographs 

4638



19

annexed with the report demonstrate magnitude of destruction 

due to heavy rainfall similar is the report of geological survey of 

India of monsoon season of 2022. It shall be relevant to reiterate 

that in 2023 Himanchal Pradesh was declared as "Natural 

calamity affected area" by Government of Himanchal Pradesh. 

Therefore, it is humble submission of Respondent no.10 that 

adverse weather conditions including heavy rainfalls 

landslides, storm, cloud burst etc are solely responsible for 

flooding of area overflow of rivers and several other · 

environmental disturbances. Copy of Report of Geological 

Survey of India along with photographs for the year 2021 and 

2022 is annexed hereto and marked as Annexure R-11 and R-12 

respectively. 

37. That it is submitted that during adverse weather conditions the 

project faced several natural landslides and heavy incessant 

rainfall, which caused unimaginable obstacles in the execution 

of the work. 

38. That the adverse weather conditions and heavy landslide 

resulted in blockage of the highway and vehicles and various 

persons, families getting stranded. In such adverse weather 
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conditions, there had been times when district administration 

had issued verbal instructions to the contractors including 

Respondent no.10 open the highway. As per instruction of 

district administration, the highway was opened in such urgent 

and emergency situations when scientific disposal of muck and 

the material carried by heavy landslides and rainfalls was not 

possible. The joint committee has mentioned in the final report 

that the district administration has confirmed to have issued 

verbal instructions as mentioned above. But without 

appreciating the demand of times when there were adverse 

weather conditions and further . without appreciating 

instructions of district administrations to open the highway, and 

the said compensation has been paid by Respondent no.10 

without prejudice. -

Sr. DR.NO. Date Amount Remarks 

No. 
1 142/28 23.06.2022 52800 Damage 

2 093/729 08.12.2023 7000 amount paid 

3 142/43 15.01.2024 7000 to forest 

4 142/45 17.02.2024 7000 department 

5 142/47 18.03.2024 10500 Kaffota 

6 142/48 18.04.2024 3500 range 

87,800 
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39. That therefore, the Respondent no.10 has paid damages as 

. imposed by the forest department, however, the same is without 

prejudice to rights of Respondent no.10. 

40. That the committee has done an analysis of Damage Report of 

Jal Shakti Vibhag in page 2055-2058 and has mentioned its 

conclusion in page 2064. The committee has mentioned that Jal 

Shakti Vibhag vide letter dated 14.06.2024 (Annexure 27 to the 

final report) has indicated damage to handpumps, water 

distribution lines and associated infrastructure at 58 different 

locations and the cost of repair of the same has been estimated 

as Rs.2,22,60 ,000 / - as mentioned and discussed by the 

committee in table 9 at page 2055-2058 of the final report. It is 

submitted that the report of Jal Shakti Vibhag, in so far as the 

package-2 is concerned, is not clear as to which location the 

alleged damage has taken place, the nature of damage and the 

cause of damage. Furthermore, the said report of Jal Shakti 

Vibhag was not provided to Respondent No.10 to enable 

Respondent No.10 to respond to the said report appropriately 

and establish before the Jal Shakti Vibhag that it has not caused 

any damage. 

4641



22

41. That it shall be relevant to mention herein that the work of 

shifting of utilities is already part of execution of work, which 

has been awarded to respondent no.10 vide work order/letter 

dated 25.03.2021 of MoRTH. It is further relevant to mention that 

quantum of work of shifting of utilities, hand pumps etc has been 

decided by the Jal Shakti Vibhag and based on which the 

MoRTH has issued above mentioned work order to Respondent 

No.10, and Respondent no.10 is complying with the said work 

order. Therefore, even if there had been no damage, the work of 

shifting of utilities was to be carried out by the contractors as a 

part of execution of works in the respective packages awarded 

to them. Copy of work order dated 25.03.2021 issued by MoRTH 

to Respondent No.10 is annexed hereto and marked as 

Annexure R-13 

42. The joint committee has not noted the above facts that Jal Shakti 

Vibhag in 2021 itself has decided and quantified the quantum of 

work to be carried out in parallel of execution of the above 

project and that MoRTH has issued the work orders to the 

contractors including work order dated 25.03.2021 to 

Respondent No.10. It is submitted that in terms of the work 
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order issued to the Respondent No.10, it has to shift/relocate the 

utilities, however, the same time the old utilities are required to 

be kept functional so that there is no difficulty or problem of 

water supply etc to nearby villagers. The Respondent no.10 is 

faithfully discharging its obligation under the above work order 

dated 25.03.2021. 

43. In respect of report of Jal Shakti Vibhag, it is submitted that no 

damage has been reported by Jal Shakti Vibhag on account of 

the work executed by Respondent no.10 under package-2, 

however, it is submitted that the damage if any will be repaired 

and remediated by Respondent no.10 in discharged of its duty 

and obligation towards the society comprising of nearby 

villagers. 

44. The committee has done analysis damage report of local 

administration of Paonta Sahib, Kaffota and Shillai. The 

committee has mentioned in table 10 damage reported by the 

concerned SDMs and BDOs at 30 locations but the amount 

required to remedy or compensation or the loss has not been 

estimated (Page 2059 final report). The committee has 

recommended that if approved by NGT, the report of the joint 
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committee be provided to the authority's engineer and he 

should be directed to issue the completion certificate to the 

MoRTH only after all observations of the committee, 

particularly those related to remediation, have been addressed 

(Page 2064 final report). 

In view of the above, it is submitted that there is no merit in the 

allegations of the application alleging violations of environmental 

norms by Respondent no.10 while execution of work under package-

2. With due respect it is submitted that Respondent no.10 has been 

exercising due diligence and care towards safety and preservation of 

natural resources and keep them unharmed all the times, however, 

due to unprecedent rainfall, landslides and adverse weather 

conditions has resulted obstructing the work, which the Respondent 

no.10 shall be carrying on as per the contract conditions and directions 

of this Hon'ble Court with utmost regard to the environmental 

concerns. 

Place: New Delhi 

Dated: 

F 

ignatory 
nt No.10 

[Ruchir Mishrra & Sanjiv Kumar Saxena] 
Advocates 

Enrollment No.UP06154/2002 

29, Presidential Estate, Nizamuddin East 

New Delhi 110013 Mobile No.9811673689 
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BEFORE NATIONAL GREEN TRIBUNA 

OA No.127/2024 
In the matter of 
NaathuRam 

Versus 

Ministry of Road Transportation 
and Highways & Ors Respondents 

Affidavit 

I, Bhupal Singh Rawat aged about 59 years, S/o Late Sh. Kamal Singh 
Rawat, Senior Manager Account and Taxation Mis R.G. Buildwell Eng. 
Ltd registered office B-4, Second Floor, Vivek Vihar, Phase-I, Delhi also 
at B-30, R.D.C. Raj Nagar, Ghaziabad 201002 presently at New Delhi, do 
hereby solemnly affirm and declare on behalf of Respondent N o.10 herein, 
as under: 
1. That I am authorized representative and Senior Manager Account 

and Taxation Mis R.G. Buildwell Eng. Ltd i.e. Respondent No. I 0 

and as such am fully conversant with the facts and circumstances of 

the case on the basis of records maintained by the Respondent No. I 0 

in the ordinary course of business and as such am competent to 

depose the present affidavit. 

2. That I have read and understood the contents of the accompanying 

Reply and the same has been drafted on my instructions and 

statements made therein are true and correct to the best of my 

knowledge on record and belief. 

For R.G ........ ..,,,... rs Ltd. 

Verification 
Auth~~~f>ry 

Verified at _______ on this _ day of __ 2025 that 
the contents of this affidavit are true and correct to the best of my 
knowledge derived from the records ma.i-G_tained in the ordinary course of 

business, a; dN:~at .. :~~-~~ial :,~l~~W~Jed therefro . 

1dent,fieO lhal Shn.~-~.!Z~ Jlc;~ _ 8 
1<.lentifm;j by Shn ... •-:·························- ' - l 1-or R. -~~,:;.,..---
Presented 1r;!s Affidavit t)efore me eponent 

Authorised Signatory 
'"h,: c,\.'. tN:ls of !1 e road over ars 
1np1,rn,ed tc :r ;'. .co en! whe allowed 
an€l dec1arc r_; ,,, .,, 71/'0 t>-' 

r •l.J-1,~ 
Orn Prakash Smgh 
~tary Ghaziabad 
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- \ -
Handover Memorandum in accordance with Clause 8. 2. 1 of the EPC Contract 

Agreement signed on 16.02.2021 in respect of the work "Rehabilitat;on and 

Upgradation to 2-lane configuration of Hewna - Ashyari section (km 25.000 to km 

50.000) of NH-707 in the State of Himachal Pradesh under Green National 

Highways Corridor Project (GNHCP) with the loan assistance of World Bank on 

EPC mode" (RFB Reference no.: GNHCP HP NH-707 14) 

1. The chainage-wise status of land availability in respect of Hewna - Ashyari section (km 

25.000 to km 50.000) of NH-707 is indicated below': 

Sr. Design Chainage (m) Length 

no. From To (m) 

1 25000 25700 700 

2 25700 25800 100 

3 25800 27350 1550 

4 27350 27450 100 

5 27450 29500 2050 

6 29500 29700 200 

7 29700 30050 350 

8 30050 30250 200 

9 30250 30500 250 

10 30500 30600 100 

11 30600 32275 1675 

12 32275 32945 670 

13 32945 33280 335 

14 33280 34430 1150 

15 34430 35200 770 

16 35200 35330 130 

17 35330 36340 1010 

18 36340 36385 45 

19 36385 39250 2865 

20 39250 39550 300 

21 39550 40950 1400 

22 40950 41500 550 

23 41500 41605 105 

24 41605 41650 45 

25 41650 42500 850 

Authorised signatory of Mis 

R.G. Buildwell Engineers 

Status of Land 

NH land 

Acquired land 

NH land 

Acquired land 

NH land 

Acquired land 

NH land 

Acquired land 

NH land 

Acquired land 

NH land 

NH land 

NH land 

Acquired land 

Acquired land 

Acquired land 

NH land 

Acquired land 

NH land 

Acquired land 

NH land · 

Forest land 

NH land 

Forest land 

NH land 

Whether 

Remarks/ Width available (m) construction 
Zone available 

22 Yes 

18 Yes 

22 Yes 

18 Yes 

22 Yes 

18 Yes 

26 Yes 

18 Yes 

20 Yes 

18 Yes 

22 Yes 

Continuous encroachments on left- No 
and right-hand side 

20 Yes 

18 Yes 

18 Yes 

Land acquisition completed, Award of No 
structures pending 

24 Yes 

18 Yes 

24 Yes 

Land acquisition completed, Award of No 
structures pending 

23 Yes 

18 (Forest Land diversion obtained.) Yes 

23 Yes 

18 (Forest Land diversion obtained.) Yes 

23 Yes 

,....,,-.., 
:!) . 

\-.l ,~· <, 

Re senta ·ye of Ministry of 

oa~~~~~L 
~ ~filfi I Project Director 

~ ~ ~ ~ ~ 
MinistJy of Road Transport & Highways 
mlf m<lil't I Govemmenl of India 

'([l5T.J qfcm- .,P.1.U. Paonta Sahib 
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-~ 
Handover Memorandum in accordance with Clause 8. 2. 1 of the EPC Contract 

Agreement signed on 16.02.2021 in respect of the work "RehabUitation and 

Upgradation to 2-lane configuration of Hewna -Ashyari section (km 25.000 to km 

50.000) of NH-707 in the State of Himachal Pradesh under Green National 

Highways Corridor Project (GNHCP) with the loan assistance of World Bank on 

EPC mode" (RFB Reference no.: GNHCP _HP _NH-707 _ 14) 

Sr. Design Chainage (m) Length 
Whether 

Status of Land Remarks/ Width available (m) construction 
no. From To (m) Zone available 

26 42500 42540 40 Acquired land 18 Yes 

27 42540 43580 1040 NH land 23 Yes 

28 43580 44500 920 Forest land 18 (Forest Land diversion obtained.) Yes 

29 44500 45350 850 NH land 23 Yes 

30 45350 46600 1250 Forest land 18 (Forest Land diversion obtained.) Yes 

31 46600 46800 200 NH land 22 Yes 

32 46800 47000 200 NH land 
Continuous encroachments on left No 

hand side 

33 47000 47300 300 Forest land 18 (Forest Land diversion obtained.) Yes 

34 47300 48000 700 NH land 22 Yes 

35 48000 48050 50 Forest land 18 (Forest Land diversion obtained.) Yes 

36 48050 48400 350 NH land 
Continuous encroachments on left No 

hand side 

37 48400 48650 250 NH land 22 Yes 

38 48650 48700 50 Acquired land 18 Yes 

39 48700 48820 120 Acquired land 18 Yes 

40 48820 50000 1180 NH land 20 Yes 

25000 Total 

2. In view of above, the construction zone is available in 23,350 m (i.e., 23.35 km) which 

is about 93.40 % of total project length, 25 km. The details of hindrances in the construction 

zone are provided at "Appendix". 

3. . The details of land acquired for dumping sites are as under: 

Sr. 
no. 

2 
3 
4 
5 
6 

Name of village 

Barwas 
Barwas 
Kamrau 
Kamrau 
Chadeau 
Chadeau, Ashyari 

Total 

Design chainage (m) Area (in Ha.) 
From 
25650 
27350 
30100 
32800 
47800 
48600 

To 
25700 0.0674 
27550 0.4762 
30600 0.6448 

33050 0.3654 
48000 0.2576 
48800 0.6474 

2.4588 

Rep~~of 
d~~l(t\fliijiR AL 
~~im, I Project 1rector 

~~'Q?imm.if~ 
Ministry of Road Transport & Highways 
allTcl' ~ / Government of India 

1:1.1111.i. m • , P.1.U. Paonia Sahib 
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Handover . Memorandum in accordance with Clause 8.2. 1 of the EPC Contract 

Agreement signed on 16.02.2021 in respect of the work "Rehabilitation and 

Upgradation to 2-lane conf;gurat;on of Hewna - Ashyari section (km 25.000 to km 

50.000) of NH-707 in the State of Himachal Pradesh under Green National 

Highways Corridor Project (GNHCP) with the loan assistance of World Bank on 

EPC mode" (RFB Reference no.: GNHCP _HP _NH-707 _ 14) 

4. This Handover Memorandum is hereby signed in three counterparts (each of which 

shall constitute an original) on 15th Day of March, 2021 . 

Authorised signatory of Mis 
R.G. Buildwell Engineers 
Ltd. 
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-!-\-
Handover Memorandum in accordance with Clause 8. 2. 1 of the EPC Contract 

Agreement signed on 16.02.2021 in respect of the work "RehabWtation and 

Upgradation to 2-lane configuration of Hewna - Ashyari section (km 25.000 to km 

50.000) of NH-707 in the State of Himachal Pradesh under Green National 

Highways Corridor Project (GNHCP) with the loan assistance of World Bank on 

EPC mode" (RFB Reference no.: GNHCP HP NH-707 14) 

("Appendix" to the Handover Memorandum as per Clause 8.2.1 of EPC Contract Agreement 

signed on 16.02.2021.) 

Design Chainage 
Sr. (ml Length 

no. From To 
(1nm) 

1 32275 32945 670 

2 35200 35330 130 

3 39250 39550 300 

4 46800 47000 200 

5 48050 48400 350 

1650 

Authorised signatory of Mis 

R.G. Buildwell Engineers 

Ltd. 

Width 
Status of available (in 

Land m) 

NH land 7 

Acquired 7 
land 

Acquired 7 
land 

NH land 7 

NH land 7 

Total 

Whether Remarks 

construction 
Zone available 

No 
Continuous encroachments on 

left- and right-hand side 

No Land acquisition completed, 
Award of structures oendino 

No Land acquisition completed, 
Award of structures oendino 

No Continuous encroachments on 
left hand side 

No Continuous encroachments on 
left hand side 

R esenta ive of Ministry of 

o~~~tttisl-1~ 
qQ4'iuMI r.,t~ f Project Directo~ 

~~l?t~mTicRl 
Minislly of Road Transport & Highways 
mm Wlill I GoverNnenl of indla 

'Cf.'lllT.l, ffl ., P.l.U. Paonta Sahib 
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ANNEXURE R-2 COLLY 30

H.P.STATE POLLUTION CONTROL BOARD 
HIM PARIYESH, PHASE-Ill, NEW SHLMLA-171009 

HPSPCBNo: 

Industry Registration ID: HP10614641 

To, 
Mis R.G. Build.well Engineers Ltd 
Village Kaffota Distt Sirmaur 

Sirmaur 
173029 

Date: 06/07/2022 

Application No : 6488190 

Subject: Cons~nt to EstabUsh u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 and u/s 21 of Air (Prevention & Control of Pollution) Act, 1981. 

With referene:e to your application for obtaining 'Consent to Establish' u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 and u/s 21 of Air (Prevention & Control of Pollution) Act, 1981, you are hereby, authori.zed to Establish an industrial unit subject to the Terms and Conditions as mentioned in this Consent letter. 

I.Particulars of Consent to Establish under Water Act, 1974 and Air Act, 1981 granted to the industry 

Consent No. 

Date of issue : 

Date of exniry : 

Certificate Type : 

Previous CTE/CTO No. & Validity: 

2. Particulars of the Industry 

-
Name & Designation oftbe A.oolicant 

Address of Industrial premises 
, 

-
Capital Investment of the Industry 
Cate2ory of Industry 

Type of Industry 

Scale of the Industry 

Office District 

Capacity 

Raw Materials (Name with quantity per day) 

"This is computer generated document from HPOCMMS' 
To verify this document please scan the QR Code. 

---- -----------

CTEIBOTHINEWIRO/2022/6488190 

06/07/2022 

05/07/2023 

NEW 

Yogesli Bafiyan, (Manager) 

Mis R. G. Bui/dwell Engineers Ltd, 
Vi/lage Kajfota Dislt Sirmaur, 
,Sirmaur-173029 

158.17 lakhs 

Orange 

2999-Miscellaneous (Oran!{e) 

Small 

Sinnaur 

"Wet Mix Macadam (WMM)- 7500 
M. T./Month and Cr11shed Stone Material-
3600 M. T./Month ". (Mobile Stone 
Cn,sher) 

Page 1 of 9 
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Raw Materials Quantiry Unit 

Cement 37.50 M.T.!Month 

Aggregate 1500 M.T./Month 

Sand 1200 M.T.!Month 

Admixture 240 Liter/Month 

Diesel 60 K.LJMontb 

Products (Name with quantity per day) 

Name of Unit Quantity Intermediate Principal Use 
Products Product 

Wet Mix M.T./Montb 7500 NA Construction and 
Macadam Civil work 
(WMM) 

Crushed Stone M.T./Month 3600 NA Construction and 
Material Civil work 

Details of the Effluent Treatment Plant 

Type of Effluent Capacity(KLD) Quantity(KLD) 

Septic Tank 20KLD 1 

Mode of Disposal 

Description Quantity(in KLD) Method of Treatment Method of Disposal 

Domestic 2KLD Soak Pit/Septic Tank Other 

Quantity of fuel required (in TPD) and capacity of boilers/ Furnacetrhermo heater etc. 

Type No.of Capacity Type of 
Boiler/'Heater Boiler/' Heater 
/Evaporator/I s/Evaporators 
ncinerator/D /lncinerator/D 
G Set/Other GSets/Others 

DG Sets 1 365KVA Accoustically 
enclosed 

DG Sets 1 35KVA Accoustically 
enclosed 

DGSets 1 7.SKVA Accoustically 
enclosed 

Type of Air Pollution Control Devices installed 

'This is computer generated <Jowment from HPOCMMS" 
To verify this document please scan the QR Code. 

Type of Fuel Fuel 
consumption 
rate in 
MT/hour or 
KL/hour or 
M3/hour 

Diesel 18 Liter/Hr 

Diesel 8 Liter/Hr 

Diesel 6 Liter/Hr 

Page 2of 9 
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Equipment Type Equipment Name Date/proposed Efficiency(¾redu Final 
date of ction) concentration of 
installation pollution being 

emitted 

Stack of height 7 DG Sets Sat Jan 29 80% NOx+BC 
meters attached 00:06:00 IST <=4.0(g/kW-hr), 
to each DG Set 2022 C0<=3.5(g/kW-

hr), 
PM<=0.2(g/kW-
hr) 

Wind breaking Others Sun Jan 30 80% SPM<600 
wall and water 00:06:00 1ST mg/NmJ 
sprinklers at dust 2022 
arising section 
provided in 
mobile crusher 

Water sprinkling Others Sun Jan 30 80% RSPM<l0O 
at dust arising 00:06:00 1ST mg/Nm3 
section in Wet 2022 
Mix Macadam 
(WMM)Plaot 

Sources of emissions and type of pollutants 

Name and location of Rate of emission ln Concentration of Height of 
the process vessel to Kg./hr pollution like SO 2 , Vent/outlet/stack from 
which the stack/ vent NOX, H 2 S, Cl, HCI ground level in meters 
is attached etc. in mg/NM 3 

DGSet NOx+HC NOx+HC 7 meters 
<=4.0(g/kW-hr), <=4.0(g/k.W-hr), 
C0<=3.5(g/kW-hr), C0<=3.5(g/kW-hr), 
PM<=0.2(g/kW-hr) PM<=0.2(g/kW-hr) 

Mobile Stone Crusher SPM< 600 mg/Nm3 SPM< 600 mg/Nm3 SPM< 600 mg/Nm3 

• I. [!] . 
PAWAN 
SHARMA 

°'rt.,..,_,by,AW,_,. ~-

Eodst. No.: 

CopyTo:-

The Member Secretary, HPSPCB Shimla for information please. 

"This is computer generated document from HPOCMMS" 
To verify this document please scan the QR Code. 

0..ltllU1.o6 11:17747 -Er. Pawan Sharma 
Astt. Env. Engineer 
For & on behalf of 

(H.P. State Pollution Control Board) 

Page 3 of 9 
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'This is computer generated document from HPOCMMS" 
To verify this document please scan the QR Code. 

---- ----- -- - - -------

PAWAN 
SHARMA 

0lg;l,llyogn,<!17y 
PA WAH SHARMA 
D.ii&e:lO'll.07.06 
ltl:1~-t<>S'lO' 

Er. Pawan Sharma 
Astt. Env. Engineer 
For & on behalf of 

( R. P. State Pollution Control Board) 

Page4 of 9 
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, ,. 

H.P.STATE POLLUTION CONTROL BOARD 
HlM PARIVESH, PHASE-Ill, NEW SHIMLA-171009 

HPSPCB No: 

Industry Registration ID: HP10614641 

To, 
M/s R.G. Buildwell Engineers Ltd 
Village Kaffota Distt Sirmaur 

Sirmaur 
173029 

Date: 29/07/2022 

Application No : 6701587 

Subject: ~ttsent to Operate u/s 25/26 of Water (Prevention & Control of Pollution) Act. 1974 and u/s 21 of Air (Prevention & Control of Pollution) Act, 1981. 

Witn reference to your application for obtaining 'Consent to Operate' u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 and u/s 21 of Air (Prevention & Control of Pollution) Act, 1981, you are hereby, authorized to operate an industrial unit subject to the Tenns and Conditions as mentioned in this Consent letter. 

I.Particulars of Consent to Operate under Water Act, 1974 and Air Act, 1981 granted to the industry 

Consent No. 

Date of issue : 

Date ofexpiry : 

Certificate Type : 

Previous CTE/CTO No. & Validity : 

2. Particulars of the [ndustry 

Name & Desi2nation o( the Aoo~cruit 
Address·or Industrial premises 

. . • 1 ~ .. .. .• . . . 
CapitaLinvestment oft.he Industry 
Cate2ory oflndustry 

Type of Industry 

Scale of the Industry 

Office District 

Capacity 

Raw Materials (Name with quantity per day) 

this is computer generated document from HPOCMMS" 
To verify this document please scan the QR Code. 

CTOIBOTHIN EWIRO/2022/6701 587 

29/07/2022 

31/03/2023 

NEW 

VogeshBaliyan, (Manager)--

Mis R.G. Bui/dwell Engineers ltd, 
Village Kaffota Distt Sirmaw~ 
,Sirmaur-17 3029 

1 58. 1 7 lakhs 

Orange 

2999-Miscel/aneous (Orange) 

Small 

Sirmaur 

Crushed Stone Material- 3600 
MT. /Month and Wet Mix Macadam 
(WMM)- 7500 M. T /Month. (only Mobile 
stone crushe,~ 

Page 1 of 8 
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Raw Materials Quantiry Unjt 
Cement 37.50 M.T./Montb 
Aggregate 1500 M.T./Month 
Sand 1200 M.T./Montb 

. I Admixture 240 Liter/Month 
Diesel 60 KL./Month 

Products (Name with quantity per day) 

Name of Unit Quantity Intermediate Principal Use Products Product 
Wet Mix M.T./Month 7500 NA Construction and Macadam 

Civil work (WMM) 

Crushed Stone M.T./Montb 3600 NA Construction and Material 
Civil work 

Details of the Effluent Treatment Plant 

Type of Effluent Capacity(KLD) Quantity(KLD) 
Septic Tank 20KLD 1 

Mode of Disposal 

Description Quantity(in KLD) Method of Treatment Method of Disposal 
Domestic 2KLD Soak Pit/Septic Tank Other 

Quantity of fuel required (io TPD) and capacity of boilers/ FurnacerThermo heater etc. 

Type No.of Capacity Type of 
Boiler/'Bea ter Boiler/'Heater 
/Evaporator/I s/Evaporators ncinerator/D /lncinerator/D G Set/Other GSets/Others 

DGSets 1 365KVA Acoustically 
enclosed 

DG Sets 1 35KVA Acoustically 
enclosed 

DG Sets 1 7.SKVA Acoustically 
enclosed 

Type of Air Pollution Control Devices installed 

"This is computer generated document from HPOCMMS" To verify this document please scan the QR Code. 

Type of Fuel Fuel 
consumption 
rate in 
MT/hour or 
KL/hour or 
M3 /hour 

Diesel 18 Liter/Hr 

Diesel 8 Liter/Hr 

Diesel 6 Liter/Hr 

Page 2 of 8 
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Equipment Type Equipment Name Da tel proposed Efficiency(%redu Final 
date of ction) 
installation 

Stack of height 7 DG Sets Sat Jan 22 80% 
meters attached 00:07:00 IST 
to each DG Set 2022 

Wind breaking Others Sat.Jan 22 80% 
wall and water 00:07:00 1ST 
sprinklers at dust 2022 
arising section 
provided in 
mobile crusher 

Water sprinkling Others Sat Jan 22 80% 
at dust arising 00:07:00 IST 
section in Wet 2022 
Mix Macadam 
(WMM)Plant 

Sources of emissions and type of pollutants 
-

Name and location of Rate of emission in Concentration of 
the process vessel to Kg./hr pollution like SO 2 , 
which the stack/ vent NOX, H 2 S, Cl, RCl 
is attached etc. in mg/NM 3 

DGSet NOx+HC NOx+HC 
<=4.0(g/kW-hr), <=4.0(g/kW-br), 
CO<=3.5(g/kW-hr), CO<=3.5(g/kW-hr), 
PM<=0.2(g/kW-hr) PM<=0.2(g/kW-hr) 

Mobile Stone Crusher SPM< 600 mg/Nm3 SPM< 600 mg/Nm3 

concentration of 
pollution being 
emitted 

NOx+HC 
<=4.0(g/kW-hr), 
CO<=3.5(g/k W-
hr), 
PM<=0.2(g/kW-
hr) 

SPM<600 
mg/Nm3 

SPM<600 
mg/Nm3 

Height of 
Vent/outlet/stack from 
ground level in meters 

7 meters 

NA 

PAWAN ~i~::_.1,y 
SHARMA ~~:i:o~~;~? 

Er. Pawan Sharma 
Astt. Env. Engineer 
For & on behalf of 

( H. P. State Pollution Control Board) 

Endst. No.: 

Copy To:-

"This is computer generated document from HPOCMMS' 
To verify this document please scan the QR Co«E. 

Page 3 of8 
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I )The Member Secretary, HPSPCB Shimla for information please. 
The District Mining Officer Sim1our at Nahan for information please. 
3) The Concerned Executive Engineer/ Project Director, Ministry ofroad Transport & Highways, Project Implementat ion Unit, Paonta Sahib for implementation and compliance to the conditions being principal employer of the project. 

~ ,_ 

"This is computer generated document from HPOCMMS" To verify lhis document please scan the QR Code. 

PAWAN 
SHARMA 

Olglt>lly signed by 
PAWmSHAAMA 
O.iit·e: 2022.07.29 
14:59:11 t OS'l O' 

Er. Pawan Sharma 
Astt. Env. Engineer 
For & on behalf of 

(H.P. State Pollution Control Board) 

Page 4 of 8 
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I FOR\.1 -R 

(I rult r,vt 11t 
"Penn n n1 .. 

, \CtnmC'nf I Htmnd I ~ h 
Offi1. o ( . l.lttc <, , t 1 

De 

\\ he-fca. ;\, R.C. Oulld"tll f.ne1orr, Led., U-JO, RO , RA 'i Jar. GhazJ:ah•d ( .r.) tbrouah its ul lguacory b. \'o b K.anaar hi.l I pltcd fi •r tl,c grant llf rcnn1111ent 
~c I Hilt of MPb1k I c n1 h.:c m ll J in h.h . 2J S45. mci.l,unn • • rt, h s f11l1111g m 
M ULU. , 1 Ii.I K mt:I.IJ , ·1 h ,I K.amr u. D, tl Smn Uf , lt f' \"Id( ppl1 'JII II ltd i ◄ l}l Z02l 

111c Rene -.a.I r "'=nnancm Re 'I ltM i hcrt.b ,.a.sued 
Ouildwtll £aajous U4 .• 0-lU, ROC. luj N•pr, Gllailab:ul (l .P.) 

rn f 1.our of M/1 R.G, 
1tfrougb lo aucltorl, d 

sicnatory Sil. Yoealt K11mu ubJ to tl,o foll ,,in ndilJons:-
1 The owner or U t le n1 her stall obscnc 11k provisi n f. 

2. 

3 

U The Air (Pre·c11r11·111 nnd ontrol of P lluh n) Ac1 . 11.>81 an ru l I med thcttundet 
ii) 1l1e W1.tct (f',c:"cn o d Cuntrat of Pollullon) Ac1 1974 ml rules mlm I.hereunder 

(iii) Tllc En,u·anm :m (P 1 110!\) A~ I and rul fnunrJ tbettund r. 
(i ) The: No•~ P !lull , ~eg,ulati<m nd ont I) Rule 20 

The c:xpaosi 
De mnc:111 

cni hu sJ,:111 n ~ nil "'cd unlni ap~, cd by Gcol gicaf Win 
• ll lm ·h I Pntd h 

Tlse stone 1:-1 u 1ct o , nc1 1h II mwrc 1h t th cm 100 tan 
ncXificd b) tl Ci , c:riuru:nt "id 'otincat ion 1 'o -El 
t.mfflded fr m tim t.o ti111c a.r-e bc:tcd to 

I S M-c per the Ul\Ull: I 
120 I 2 J led 29 06.20- I r 

4. Tl14: ll.l){\C crusher owr wit adopt polluuou coolrOI mcasu~~ u per O "crnmc:m Notific.a11on 

5. 

6 

. S rE-E(l Ii 012 d.l.lted 29.06.2021 r as r •nded from 1i111c: lu tilnc 

The: G loa1 I \! mg. Department of lt1dUJtt1 
IUA}' d.cetti fit tn llic un Tct.1 f • nvironmcnt 

~ ~ 1e ru~ ocr !tall ubntit • n:tum b) to• o( ""Cf) m lllh to th~ , c:mcd Mcn1n 
OfT'M;cr, giving d&il ot 101 I qu.antt o mmmds cru hcd, cl nett} n um d. PG'-'et 

l!:C'lc:r•tcd In o ap(I\ t' JlO"cr gencntt'd n ruM\cr. fui,l mumpti 1 111 c I d1~cl r,u1 
cruthcr, mm er lA urcmrl l)'ffl 1'J ~ t 

7 Free ecetts shall be 1\cn to the ia-1 f the ( ,w l a• nl \ in ~ nl 

9 

lndustt~s, H P. for the vcr1fic.1.1ion of plant nuchlnery. source/ uppl of rn mat n I. le 
r o.nd W>Clts f rav. rn tuuJ and finished oodJ 

fh.all 1mmcd1.11cly rt()(lft to tltt l>cput) <.imnu I na md 1rn 
, cmcd abou1 an • nl Of ,~t,i h I\\ • tal.,c pl ~· 1Jw11, • the rse 

l1tn tn t.cti . w. bodll h~u 

r hall 1101 (1-'t " ~ lcu tt n It omur1ui m \\ ;; 
I ti: , ~cnun nt !toll\ IIIJ~ IP till un r ti . htihll\.lll \ \\ 1(' 

"-Ofi..(f cmpl )Cd 111 th LI , hl11 • 11n, 
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1l1e stone crusher owner sh.111 indemnify the St4te Go\·cmmc:nt against the cl.1im of lhc third 

pnrty. 

11. 1ltc stone cmsher owner sh:ill ensure lhnt aggrcg.itc is s111clcd in such a manner th111 il docs not 

spill o,·cr: to the I liglmay!ro"ds which c.in be causc-d or road 11ccidcn1. 

12. 1l1e Crusher Owner shall d1 play Liu: sign hoard al a prominent r,I cc outside 1he stone crushing 

unit indicating the n:unc of the owner, cnp:icity or 1hc unit, dnte of rc~istration of the unit and also 

hs expiry, telephone number of the owner nm.I 1hc concerned omccr to \lohom public can m:ike a 

compl1int. if nny. 

13. 11\c crusher owner sh3lf implant three rows offasr growing species (lf evergreen trt:es. 

14. The crusher owner shall not operate the stone crusher unit withour obtJlining the Rcnc"'ll 

•consat1 to Op(fatc' fmm the 11.P. Stnte Pollution Control Do:ird. 

IS. The crusher owner shall obt11in all the ~quired s.utuary cle:iruncc nt his O\\O level and shllll 

operate the stone crusher accordingly, as per provisions of bw. 

16. The legal source of raw rn:itcrinl is the Permission gninted vide this office letter of ~en No. 7200 

dated l 1.10.2022 for utiliz.ation of ro3d cunini muck generated to lhc tune of 7956.868 torr and 

funhcr appro . . 2 bi: cum likely to be gcnc:nncd, 

17. The Rmcwal of Pcmuutcnt kcgistnttion is hereby J1'11ntcd f Of a period of one ) w from the date 

of issuance of this letter. The Pmnancnl Rcgi51nltion i1 further subject to Otdcr dated I I .03.l020 

pas~ In CMPNo. 8,$S9or2019 in CWP No. 2067 ofl019 as well as final outcome ofCWP No. 

· 2067of20 . 

~• R.G. Buildl\·t:11 En:lncn Lid .. 

Tbrour.h aucborb.ed 1ign:ilory of 
Sh. Y~nb K11n111r. 
0-JO, RDC, luj N111:11r,. 

Gbdab:ul (U.r.) '" Its 
End.st.No. lJd)og-Dl111(KIIMi-4 )Lagbu-S 1/2021 

Copy forwarded to:-

Ge: 
Gc:olo ic11I Wing 
Oc:pn. f lndustriC$, Shimb 

01. 1 5 / 3/ 10?3 

1. The Member S«rcury, 11.P. St.Ate Pollurlon Control non.nJ. Phnsc-111. Ne" -Shiml.t.:!. 

l. Tiic Miflin~ Officer. Nah.:m, directed ro cn,ure lhist only 1hc above m:ucriisl st\411 be used 

in 1he :ibove said stone crusher 11nJ linishcJ mo1terial i.e . crushed 11ggreg.mtc sfutl be used 

for rhc captive purpose of aw:m.kd word,S only, 

J. Concerned Lc.11c fik. 

Gcol ~• 1 (!\me-Ill) 
Gcologi al Wing 

Dcpu od lndus1rics. Shiml.J. 
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HPSPCBNo: 

H.P.STATE POLLUTION CONTROL BOARD 
HIM PARIVESH, PHASE-III, NEW SHIMLA-171009 

Date: 24/05/2023 

Industry Registration ID: HP10614641 Application No : 9291801 

To, 
Mis R.G. Buildwell Engineers Ltd 
Village Kaffota Distt Sirmaur 

Sirmaur 
173029 

Subject: Renewal of 'Consent to Operate' u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 and 
u/s 21 of Air (Prevention & Control of Pollution) Act, 1981. 

With reference to your application for obtaining Renewal of 'Consent to Operate' u/s 25/26 of Water 
(Prevention & Control of Pollution) Act, 1974 and u/s 21 of Air (Prevention & Control of Pollution) Act, 1981, 
you are hereby, authorized to operate an industrial unit subject to the Terms and Conditions as mentioned in 
this Consent letter. 

I.Particulars of Consent to Operate under the Water Act, 1974 and Air Act, 1981 granted to the industry 

Consent No. 

Consent valid from : 

Consent valid upto: 

Certificate Type : 

Previous CTE/CTO No. & Validity: 

2. Particulars of the Industry 

Name & Designation of the Applicant 

Address of Industrial premises 

Capital Investment of the Industry 

Category of Industry 

Type of Industry 

Scale of the Industry 

Office District 

Capacity 

Raw Materials (Name with quantity per day) 

'This is computer generated document from HPOCMMS" 
To verify this document please scan the QR Code. 

CTO/BOTH/RENEW /RO/2023/9291801 

01/04/2023 

31/03/2024 

RENEW 

Yogesh Baliyan, (Manager) 

Mis R.G. Buildwell Engineers Ltd, 
Village Kaffota Distt Sirmaur, 
,Sirmaur-173029 

158.17 lakhs 

Orange 

2064-Stone crushers 

Small 

Sirmaur 

Crushed Stone Material- 3600 
M.T./Month and Wet Mix Macadam 
(WMM)- 7500 M.T./Month. 

Page 1 of 8 
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Raw Materials Quantiry Unit 

Cement 37.50 M.T./Month 

Aggregate 1500 M.T./Month 

Sand 1200 M.T./Month 

Admixture 240 Liter/Month 

Diesel 60 KL/Month 

Products (Name with quantity per day) 

Name of Unit Quantity Intermediate Principal Use 
Products Product 

Wet Mix M.T./Month 7500 NA Road 
Macadam Construction 
(WMM) 

Crushed Stone M.T./Month 3600 NA Road 
Material Construction 

Details of the Effluent Treatment Plant 

Type of Effluent Capacity Quantity 

Septic Tank 20KLD 1 KLD 

Mode of Disposal 

Description Quantity(in KLD) Method of Treatment Method of Disposal 

Domestic · 2 Soak Pit/Septic Tank Other 

Quantity of fuel required (in TPD) and capacity of boilers/ Furnace/fhermo heater etc. 

Type No.of 
Boiler/'Heater 

Capacity Type of 
Boiler/'Heater 

/Evaporator/I s/Evaporators 
ncinerator/D /Incinerator ID 
G Set/Other GSets/Others 

DG Sets 1 365 KVA Acoustically 
Enclosed 

DG Sets 1 35KVA Acoustically 
Enclosed 

DG Sets 1 7.5 KVA Acoustically 
Enclosed 

Type of Air Pollution Control Devices installed 

"This is computer generated document from HPOCMMS" 
To verify this document please scan the QR Code. 

Type of Fuel 

HSD 

HSD 

HSD 

Fuel 
consumption 
rate in 
MT/hour or 
KL/hour or 
M3/hour 

18 L/hr 

8 L/hr 

5 L/hr 
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Equipment Type Equipment Name Date/proposed Efficiency{%redu Final 

date of ction) concentration of 
installation pollution being 

emitted 

Wind breaking Others Mon Jan 24 80% SPM<600 
wall and water 00:08:00 IST mg/Nm3 
sprinklers at dust 2022 
arisinj section 
provi ed in 
mobile crusher 

Acoustic DG Sets Mon Jan 24 80 NOx+HC 
Enclosure and 00:08:00 IST <=4.0(g/kW-hr}, 
stack 2022 CO<=3.S{g/kWh 

r}, 
PM<=0.2(g/kWh 
r 

Acoustic DG Sets Mon Jan 24 80 NOx+HC 
Enclosure and 00:08:00 IST <=4.0{g/kW-hr}, 
stack 2022 CO<=3.S{g/kWh 

r) , 
PM<=0.2{g/kWh 
r 

Acoustic DG Sets Mon Jan 24 80 NOx+HC 
Enclosure and 00:08:00 IST <=4.0{g/kW-hr} , 
stack 2022 CO<=3.S{g/kWh 

r}, 
PM<=0.2{g/kWh 
r 

Sources of emissions and type of pollutants 

Name and location of Rate of emission in Concentration of Height of 
the process vessel to 
which the stack/ vent 

Kg./hr 

is attached 

Mobile Crusher 0.2 kg/hr 

Endst. No.: 

pollution like SO 2 , 
NOX, H 2 S, Cl, HCl 
etc. in mg/NM 3 

SPM<600 mg/Nm3 

Vent/outlet/stack from 
ground level in meters 

NA 

PAWAN Digitally signed by 
PAWAN SHARMA 

SHARMA ~~~~~-021.os.2-411:11:59 

Approved By 
Astt. Env. Engineer 

( H. P. State Pollution Control Board) 

"'This is computer generated document from HPOCMMS"' 
To verify this document please scan the QR Code. 
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Copy To:-

The Member secretary, HPSPCB Shimla for information please. 

"This is computer generated document from HPOCMMS" 
To verify this document please scan the QR Code. 

PAWAN 
SHARMA 

'. Digitally signed by 
j PAWAN SHARMA 

/ Date: 2023.05.24 
,J 17:14:08+05'30' 

Er. Pawan Sharma 
Astt. Env. Engineer 
For & on behalf of 

( H. P. State Pollution Control Board) 

Page 4 of 8 
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TERMS AND CONDITIONS 

A. SPECIFIC CONDITIONS 

1. This 'Renewal of Consent to Operate' is only for the purpose and under the provision of 
Water Act, 197 4 and Air Act, 1981 as the case may be, and will not construed as substitute for 
mandatory clearances required for the project under any other law/regulation/direction/order 
and the applicant shall obtain any such mandatory clearance before taking any steps to 
establish industry/ industrial plant, operation or process or any treatment and disposal system 
or an extension or addition thereto. 

2. Nothing in this Consent shall be deemed to neither preclude the institution of any legal action 
nor relieve the applicant from any responsibilities, liabilities or penalties to which the 
applicant is or may be subjected to under this or any other Act. 

3. The unit shall apply for further renewal/extension in the validity of the Consent, before the 
expiry of this 'Renewal of Consent to Operate'. 

4. i) The unit shall ensure compliance of Waste Management Rules i.e. Hazardous and 
Other Wastes (Management and Transboundary Movement) Rules, 2016/ Plastic 
Waste Management Rules, 2016/ E-Waste (Management) Rules, 2016/Construction 
& Demolition Waste Management Rules, 2016 and Manufacture, Storage & Import 
of Hazardous Chemical Rules, 1989 and provisions made thereunder, as amended 
from time to time, without any adverse effect on the environment, in any manner 
(As Applicable). 

ii) The unit shall made provisions for the compliance Solid Waste Management Rules, 
2016 and provisions made thereunder and unit shall also not practice burning 
activity of solid waste/waste generated from fuel within/outside premises, to avoid 
public nuisance. 

5. This 'Renewal of Consent to Operate' is for:-

i) The emissions from all sources conforming to the norms as prescribed in Schedule-I of 
Environment (Protection) Rules, 1986 as amended from time to time. 

ii) Noise and Ambient Air Quality shall be maintained within Ambient Air Quality 
Standards for noise as specified in Schedule-III of Environment (Protection) Rules, 1986 
and Noise Pollution (Regulation and Control) Rules, 2000, as amended from time to time. 

iii) The effluent (Domestic/Industrial) shall conform to the limits as prescribed in Schedule-I 
or Schedule-VI or Industry specific standards of Environment (Protection) Rules, 1986 as 
ame.nded from time to time. 

iv) Sewage and sullage generated from the unit to be disposed-off in a properly designed 
septic tank system/Sewage Treatment Plant/ Public Sewer System (as applicable). 

6. The unit shall ensure regular operation and maintenance of Pollution Control Devices to 
achieve the norms as prescribed in Environment (Protection) Act, 1986 and the achievement 
of the adequacy and efficiency of the effluent treatment plant/pollution control devices/re­
circulation system installed shall be the entire responsibility of the unit. 

7. The unit shall ensure regular operation and maintenance of separate energy meter/flow meter 
for running pollution control devices and shall also maintain record with respect to operation 
of air pollution control device/effluent treatment plant, so as to the satisfy the Board regarding 
the regular operation of air pollution control device/effluent treatment plant and shall maintain 
log book for the monthly reading / record. 

8. CONDITIONS UNDER WATER (PREVENTION & CONTROL OF POLLUTION) 
ACT, 1974. 

a) The unit shall maintain the record regarding the daily water consumption as per flow 
meter installed. 

b) The unit shall ensure that terminal manhole(s) at the end of each collection system and a 
manhole upstream of final outlet (s) out of the premises of the industry for measurement 
of flow and for taking samples. 

'This is computer generated document from HPOCMMS" 
To verify this document please scan the QR Code. 
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c) 

d) 

9. 

a) 

b) 

c) 

d) 

e) 

f) 

g) 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

B. 

1. 

The pollution control devices shall be interlocked with the manufacturing process of the industry (if applicable) and the authorized outlet and mode of disposal shall not be changed without the prior written permission of the Board. Unit shall not use any unauthorized out-let(s) for discharging effluents from its premises. 
Solids, sludge, filter backwash or other pollutant removed from or resulting from treatment or control of waste waters shall be disposed-off in scientific manner. 

CONDITIONS UNDER AIR (PREVENTION & CONTROL OF POLLUTION) ACT, 1981. 

The unit shall ensure port-holes, platforms and/or other necessary facilities as may be required for collecting samples of emissions from any chimney, flue or duct or any other outlets as per the specifications. 
The unit shall discharge air emissions through a stack of minimum height as specified in 'Consent to Establish' and shall follow standards laid down from time to time. 
For industrial furnaces and kilns, the criteria for selection of stack height would be based on fuel used for the corresponding steam generation & as per specification. 
Unit shall ensure Stack height for diesel generating sets as per specification. 
The unit shall ensure regular operation and maintenance of installed canopy and stack of the D.G sets so as to control the noise & air pollution in order to comply with the provision of notification No GSR-371 E dated 17-5-2002 or direction as issued by MOEF from time to time, under Environment (Protection) Act, 1986. 
The unit shall ensure disposal of boiler ash/fuel ash through authorized person or within premises in a scientific manner (as the case may be) and shall maintain proper record for the same, if applicable. 
The unit shall ensure regular operation and maintenance of air pollution control arrangements for control emission from its coal/fuel handling area and from handling, transportation and processing of raw material & product of the industry. 

The unit shall ensure valid and approved on-site and off-site emergency plan, approved by the Chief Inspector of Factories, Himachal Pradesh (If applicable). 
The unit shall ensure regular operation and maintenance of real time online monitoring equipment's and provisions for the un-interrupted transfer of data as per guidelines of CPCB (if applicable). 

The unit shall provide adequate arrangements for fighting the accidental leakages/ discharge of any air pollutant/gas/liquids from the vessels, mechanical equipment's etc. which are likely to cause environmental pollution. 
The unit shall plant & maintain minimum three layer of trees so far possible as per plantation guide (may be download from the website http://hppcb.nic.in/plantationguide.pdf) all along the boundary of the industrial premises and check air/water/noise pollution at source. 
Any guidelines issued by the Central Government/State Government/MoEF/CPCB/SPCB/any other authority concerned, shall be binding. 
This 'Renewal of Consent to Operate' is subject to orders on any litigation pending in any Court of Law. Any direction/order issued by any court shall be binding (if any). 
The Board reserves the right to revoke the 'Renewal of Consent to Operate' granted to the industry at any time, in case the industry is found violating the provisions of Water (Prevention & Control of Pollution) Act, 197 4 and Air (Prevention & Control of Pollution) Act, 1981 as amended from time to time. 
The unit shall comply with any other conditions laid down or directions issued in due course by the Board under the provisions of the Water (Prevention & Control of Pollution) Act, 197 4 and Air (Prevention & Control of Pollution) Act, 1981. 
OTHER CONDITIONS 
The unit shall comply with the conditions imposed by the MoEF/State Level Environment Impact Assessment Authority/ District Level Environment Impac:t Assessment Authority in the environmental clearance granted to it as required under EIA notification dated 14-9-06, if applicable. 

"'This is computer generated document from HPOCMMS" To verify this document please scan the QR Code. 
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2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

C. 

The issuance of this consent does not convey any property right in either real or personal 
property, or any exclusive privileges, nor does it authorize any injury to private property or 
any invasion of personal rights, nor any infringement of Central, State or Local Laws or 
Regulations. 

Stone Crusher units shall comply with the provisions of guidelines notified by the State 
Government vide Notification No. STE-E(3}-l 1/2012, dated 29-05-2014 (If Applicable). 

Brick Kiln units shall comply with the provisions of guidelines notified by the MoEF vide 
Notification No. G.S.R.233.(E}, dated-15-03-2018 and by the State Government vide 
Notification No. STE-E(5}-6/2013, dated-07-03-2014 (If Applicable). 

Hydroelectric Projects shall install Online Real Time Monitoring System for the measurement 
of 15% of minimum discharge in lean season as per orders of Court/Government. The unit 
shall also ensure provisions for the regular and uninterrupted transfer of data from the real 
time online monitoring system for 15% of minimum discharge of flow to SPCB, failing which 
unit shall be liable for action on account of violation of the directions issued by 
Court/Government/SPCB in this regard (If Applicable). 

Unit shall strictly adhere to the capacity approved by the Industries Department/ Department 
of Tourism & Civil Aviation/any other concerned Authority (As Applicable). 

The unit shall not cause any nuisance/traffic hazard in vicinity of the area. 

The unit shall ensure that there will not be significant visible dust emissions beyond the 
property line. 

The unit shall obtain and submit Insurance cover as required under the Public Liability 
Insurance Act, 1991. 

Unit shall submit all the annual/quarterly returns, as per timeline. 

The industry shall submit a yearly certificate to the effect that no addition/up-gradation/ 
modification/ modernization has been carried out during the previous year otherwise the 
industry shall apply for the varied consent. 

The unit shall maintain record regarding the operation of effluent treatment plant i.e. record of 
quantity of chemicals and energy utilized for treatment and sludge generated from treatment 
so as to satisfy the Board regarding regular and proper operation of pollution control 
equipment. 

Any amendments/revisions made by the Board/CPCB/MOEF in the emission/stack height 
standards shall be applicable to the industry from the date of such amendments/revisions. 

SPECIAL CONDITIONS 

1) Compliance of guidelines for stone crusher notified by Dept. of Science and Technology 
vide notification no. STE-E(5}-09/2018, dated 29.06.2021, orders passed in CWP No. 8459 of 
2019 dated 11.03.2020 and CWP no. 2067 of 2019 regarding distance from perennial as well 
as non-perennial water bodies shall be ensured by the user agency i.e. concerned Executive 
Engineer/Project Director of National Highways Authority of India for which principal 
employer shall be held responsible. 
2) Measures taken for Control of Air and Water Pollution by the stone crusher shall be 
ensured by the concerned Executive Engineer/Project Director of National Highways 
Authority of India till the completion of works for which principal employer shall be held 
responsible. 

"This is computer generated document from HPOCMMS" 
To verify this document please scan the QR Code. 

By Order 
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Astt. Env. Engineer 

( H. P. State Pollution Control Board) 

------------- -
"This is computer generated document from HPOCMMS" 

To verify this document please scan the QR Code. 
Page 8 of 8 
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B.P.STATE POLLUTION CONTROL BOARD 
HTh1 PARIVESI-t PHASE-ill, NEW SHIMLA-171009 

IIPSPCB No : 2683-A 

IndustJ-y Registration ID: HP10844760 

To, 
RG BuJJdwell Engineers Ud (Bot Mix Plant) 
Village Baas Chhunu, Kamrau, Sirmour HP 
lutDJ"RU 

Shmaur 
173029 

Date; 04/09/2024 

Application No : 13273110 

Subject: Consent fo Operate u/s 25126 of WatH (Prevention & Control of Pollution) Act, 1974 and u/s 21 of Air 
(P1·e,•e11Uon & Control of Pollution) Act, 1981. 

With reference to your application for obtaining 'Consent to Operate' u/s 25/26 of Water (Prevention & Control 
of Pollution) Act, 1974 and uls 21 of Air (Prevention & Control of Pollution) Act, 1981, you are hereby, 
authorized to operate an industrial uoit subject to the Tcnns and Conditions as mentioned in this Consent letter. 

l.Partkulan of Consent to Operate under the Water Act, 1974 and Air Act, 1981 granted to the industry 

Consent No. 

DatP of isrne ; 

Date or exph-y : 

Certiffcate TJ'Pt' : 

Previous CTE/CTO No. & Validity : 

2 • . PartlculArs of the Indush·y 

Name & DeslltJlatlon of the Applicant 

Address of Industrial premises 

Capital Investment ortbt lndustJ-y 

Categor-y or ludustry 

Type oflnclustry 

Scale or tht Ind os n·y 
Oflict Disflict 

Capadty 

Raw Materials (Name ~ith quantity pet· day) 

'This is compurer genermed oowmen1 from HPOCMMS' 
To verify this document please scan the QR Code. 

92 

CTOIBOTHINEWIRO/2024/13273110 

04/09/JO]tf 

3 1(0312025 

NEW 

Rah11/ De_i; (Project Manager) 

RG B11ild\rnll Engineers Ltd (Hot Mix 
P/0111), 
Village Baas C11/1111111, Kam mu, Sin11011r 
HP, 
Kamra11,Sin11a11r-l 73019 

75.65 lakhs 

Ora11ge 

2037-Hot 111i.Y.pla11ts 

Small 

Sirmaw· 

Bi/11111en Macadam i11 Captil'e & 
tempormy (DBM/BC)- 37 20 MT .IM0111h 
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Raw i\latcafals QuanUry Unit 

Agn•egate 60()(1 M: [./1\lontll 

Stone Dust 240 i\ l T./1\lonth 

Lime 180 K.G./l\Iouth 

Bitumen 500 M.T./Mootll 

Products f-'!ame with quantity per day) 

Name of Unit Q112ntity Intermediate Prindpal Use 
Products Product 

Blllllneu l\f.T./1\lonth 3720 NA Road 
Macadam Construction 
(DBM/BC) 

Details of the Effluent Tl'eatment Plant 

Type of Effluent Capacity Quantity 

St'(llic" Tauk LOKL 1 

Mode o!Disposal 

DcsCJiptlon Quantity(in KLD) Method of Treatment Method of Disposal 

Domestic 0.5 KLD Soak Pit/Septic Tank Soak Pit/Septic Tank 

Iudusta-lal Process 2 Recycled Recycle 

QuantH-y of fuel required (in TPD) and capacity ofboilers/1:'11rnace/fhem10 belller etc. 

Type No.of Capacity Type of Type of Fuel 
Boiler/'Heater Boiler/'Heater 
/Evaporator/I s/Evaporators 
ndnerator/D /Inclnerator/D 
G Sct/Otbra· GScts/Otbcrs 

DG Sets 1 365KVA Acoustically BSD 
Eurlosed 

Others 1 (Stack Drum Hot Drum Hot HSD 
attachrd to . l\'Ilx. Plant (30 l'l'lix 
Hotl\Il.x TPH) 
Plant) 

Type of Air Pollution Control Device5 installed 

Equipment Type Equipment Name Date/proposed Efficiency(%redu 

Oust Collcctor, 
Wei Scrnhher 

Acoustic 
Enclosuer and 
Stack 

date of 
installation 

Olh('rS 2024-01-01 

DGSets 2024-01-01 

'This ts computer genereted oocument from HPoc1.i11,1s· 
To venfy 11"s document please scan the QR Code. 

93 

ction) 

80% 

80% 

Fuel 
consumption 
rate in 
l\IT/houror 
KL/hour or 
M3/bour 

30LPH 

2SOL 

Final 
concentration of 
pollution being 
emitted 

Pl\1<300m&!Nm3 

NOx+IIC<4.0 
g/kw-
h1·,CO<3.5g/kw-
hr, Pl\I <0.2g/kw-
hr 
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Sources of l'wissions and type of pollutants 

Name and location of Rall' of emission in 
the process vessel to KgJhr 
which the stack/ vent 
Is attacbc:-d 

Drum Hot Mix Plant .2 Kg/Hr. 

Concentration of Height of 
pollution like SO 2 , V t'nt/outlet/stack from 
NOX, H 2 S, Cl, HCI ground levcl In meters 
etc . in mg/NM 3 

Pl\1<300 mg/Ng3 40ft 

. Approved By 
Env. Enginee1· 

( H. P. State Pollntton Control Board) 

End st. No.: :mm:: I l)lftj 111 Ul 1ll 11 !! !1im jj j lfl 11 1jjJ 111 jfj 1 GD 

Copy To:• 

• :Ihe Member Secretary, HP State Pollution Control Board, Him Parivesh, Phase-ill. Below BCS, New Shlmla, HP. 

•TiuardFile 

'This is computer generated document from HPOCMMS' 
To verify lfvs document please scan the QR Code. 

94 

Digitally signed by 
ATULPARMAR 
Date: 2024.09.04 
12:09:56 +05'30' 

A TUL P ARl\fAR 
Env. Englncet· 

Fo1· & on bt"halC of 
(H.P. Stak PollnUon Control Board) 
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TERMS AND CONDITlONS 

A. SPECIFIC CONDITIONS 

I. This ' Couscnt to Operate· is only for the purpose and under the provision of Water Act. 1974 
and Air Act , 1981 as tiJe cas e may be. and will not construed as substitute for ruandarory 
clearances required for the projecr under any other Jaw/regulation/directiou/order and tile 
applicant shall obtain nny snch mandatory clenrnuce before laking any steps to es tablish 
indus try/. indus tria l plant, oper:ition or process or aJJy treatment and disposal sys tem or au 
extension or addition thereto. 

2. Nothing in this Consent shall be deemed to neither preclude the institution of any legal action 
nor relieve the applicant from any responsibilities . liabilities or penalties to which the 
applicant is or may be subjected to under this or any other Act. 

3. Toe unit shall apply for fu1iher rencwol/exteusiou in tb.e validity of the Consent. before the 
expiry of this 'Consent to Operare'. 

4. 

5. 

i) 

ii) 

iii) 

iv) 

6. 

7. 

8. 

a) 

b) 

i) Toe unit sh.all ens1u-e compliance of Waste Management Rule i.e. Hazardous and 
Other Wastes (t-.1anagemcnt and Transbouuda1y Movement) Rules, 2016/ Plastic 
Waste Mauagement Rules, 2016/ E-Waste (Management) Rules, 2016/Consrn1c1ion 
& Demolition Waste Management Rules, 2016 and Manufacnu·e, Storage & Imporr 
of Hazard on Chemical Rules. 1989 and provisions made !hereunder. as amended 
from time to time, without any adverse e ffect on rhe environment, in any manner 
(As Applicable). 

ii) 111e unit shall made provisions for tbe compli:mce Solid Waste Management Rules, 
2016 and provisions made thereunder aud unit shall also not practice buming 
activity of solid waste/waste generated from fuel within/outside premises, to avoid 
public nuisance. 

This 'Consent to Operate' is for:-

Toe emissions from all sources confonning to the nonns as prescribed in Schedule-I of 
Environment (Protection) Rules, 1986 as amended from time to time. 

Noise and Ambient Air Quality shall be m aintained within Ambient Air Quality 
Stalldards for noise as specified in Schedule-III of Environment (Protection) Rules. 1986 
and Noise Pollution (Regulation and Coutrol) Rules, 2000, as amended from time to rime. 

The effluent (Dornestic/.!Jldustrial) shall confonn to the Limits as presc1ibed in Schedule-I 
or Scl1edule-Vl or Induslly specific standards of Envimurnent (Protectim1) Rules, 1986 as 
amended from time to time. 

Sewage and sullage generated from the llllit to be disposed-off in a properly designed 
septic tank system/Sewage Treatment Plant/ Public Sewer System (as applicable). 

The unit shall ensme regular operation and maintenance of Pollution Control Devices to 
achieve the nonns as prescnoed in Environment (Protection) Act, 1986 and the achievement 
of the adequacy and efficiency of the eftlnent treatment plant/pollution control dcvices/re­
circulatiou system installed shall be the emire re pousibility of the unit. 

Toe uuit shall ensure regular operation aud maintenance of separate energy meter/ flow meter 
for mnni.ng pollution control devices rnxl shall also maiD1ai11 record with respect to operation 
of air pollution control device/effiuenl treatment plant. so as to fl1e satisfy the Board regarding 
the regular operntion of nir pollution control device/effiuent treatment plllllt and shall maintain 
log book for lbe monthly reading / record. 

CONDITIONS UNDER WATER (PREVENTION & CONTROL OF POLLUTION) 
ACT, 1974. 

The unit shall maintain the record regarding the daily water couswnption as per flow 
meter installed. 

The 1111.ir shall L'llSurc that terminal maul1ole(s) at ihe end of each collection system aud a 
manhole upstream of final outlet (s) out of the premises of the industiy for measurement 
of flow and for taking samples. 

'This Is compulor genersted oowmenr tram HPOCMMS' 
To verify /his document please scan the QR Code. 
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c) 

d) 

9. 

a) 

b) 

c) 

d) 

e) 

I) 

g) 

h) 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

B. 

The pollution control devices shall be interlocked with the manufacruring process of the 
industry (if applicable) and the authorized outlet nnd mode of disposal shall not be 
changed without the prior written permission of the Board. Unit shall not use any 
unauthorized out-let(s) for discharging effluents from its premises. 

Solids, s ludg e , filter bac lcwasl1 or other pollutant removed from or re~'Ulting from 
treatment or control of was te waters shall be di sposed.-off in sciet11ific manner. 

CONDO-IO 'S UNDER AIR (PREVENTION & CONTROL OF POLLUTION) ACT, 
1981. 

The unit slrnll ensure port-holes. platfonns and/or other necessary facilitie s as may be 
required for collecting samples of emissions from any chimney, flue or duct or any other 
outlets as per the specifications mentioned i11 'Consent to Establ ish ·. 

The unit shall discharge air emissions throu~h a stack oflninimum height as specified in 
' Consent to Establish ' and shall follow standards laid down from time to time. 

For iudusl:!ial fmuaces and kilns, the criteria for selectiou of stack height would be based 
on fuel used for the corresponding" steam geuerntion & as per specification. 

Unit shall ensure Stack height for diesel generating sets as per specification mentioned. iu 
'Consent to Establish' . 

The unit shall provide proper and adequate air pollution control arrangements for control 
emission from its coal/foe! handling area and emissions :from handling, transponation and 
processing ofraw material & product of the indusuy, as applicable. 

The unit sha U ensure regular operntion and maintenance of installed canopy mid stnck of 
Ute D .G set s so as to control U1c noise & air pollution in order to comply with the 
provision of no tification No GSR-371 E dated 17-5-2002 or direction as issued by MOEF 
from time lo time, tmder Enviro1m1ent (Protection) Act, 1986. 

The unit shall ensure disposal of boiler ash/fuel ash through authorized person or within 
premises in a scientific manner (as the case may be) and shall maintain proper record for 
the same. if applicable. 

The unit shall ensure that tenninal rnanhole(s) at the end of each collection system and a 
manhole upstream of final outlet (s) out of the premises of the indushy for measuremeni 
of ilow and for taking. samples. 

The. tmit shall ensure valid and approved on-sire nnd oIT-site emergency plan., approved by the 
Ch.ierim,-pec1or of Factmies. Himacbal Pmdesh (IT applicable). 

The nni t sha ll ensure regular operation and maintenance of real time ouline mouiloring 
equipment's mid provisions for the uu-intem1pted trans fer of data as per guideli11es of CPCB 
(if applicable). 

The unit shall provide adequate arrangements for fighting the accidental leakages/ discharge 
of any air pollutant/gas/liquids from the vessels . mechanical equipment' s etc. which are likely 
to cause environmental pollution. 

The unit shall plant & maiutain minimum three layer of trees so fitr possible as per plantation 
guide (may be download from the website ht1pJ/hppcb.nic.iu/plautationgui de.pdf) all along 
the boundary of tlie induslTial premises and check air/water/noise pollution at source . 

Any guidelines issued by the Central Government/State Goverument/MoEF/CPCB/SPCB/any 
other autholity concerned. shall be binding. 

This 'Consem to Operate' is subject to orders on any litigation pending in any Coun of Law. 
Any direction/order is sued by auy com1 s!Jall be binding (if any) . 

The Board reserves the right to revoke rhe ' Consent to Operate' gnmted to tbe industry al any 
tin1e, in case the industry is found violating the provisions of Water (Prevention & Control of 
Pollntion) Act, 1974 and Air (Prevention & Control of Pollution) Act, 198 I as amended from 
time to time. 

The unit shall comply with any other conditions laid down or directions issued in due course 
by the Board under the provisions of the Water (Preven.tion & Connul of Pollution) Act. 19i4 
and Air (Prevention & Conu·ol of Pollution) Act 1981. 

OTHER CONDITIONS 

,his ts computer generated document from HPOCMMS' 
To venfy thJs document please scan the QR Code. 
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I. The unit shall coruply with the conditious imposed by the MoEF/Statc Level Envirournent 
lmp11ct Assess1nent Authority/ District Level Environment Impact Assessment Authority iii 
the euviroumental clcarnnce granted to it as required undet EIA nolificatiou dated 14-9-06, if 
npplicnble. 

2. The issuance of this consent does not convey any prope1ty 1ight in either real or personal 
propelT)'. or any exclusive p1ivileges. nor does it authorize any injmy to plivate property or 
any invasion of personal rights. nor any infringement of Central. State or Local Laws or 
Regulations. 

3. Stone CrusheJ· units sllall comply with rhe provisions of guideliues notified by the Slate 
Government ,~de Notification No. STE-£(3)-11/2012, dated 29-05-2014 (If Applica\JI()) . 

4. B1ick Kilu uuits slJall comply wit11 the provisions of guidelines notified by the MoEF vide 
Notification No. G .S.R.233.(E) , dated-15-03-2018 aJJd by the State Goverument vide 
Notification No. STE-E(S)-6/2013, dated-07-03-2014 (If Applicable). 

5. Hydroelectric Projects shall install Online Real Time Monitoring System for the measurement 
of 15% of minimum discharge in lean season as per orders of Court/Govemment. The unit 
shall also ensure provisions for the regular and unintem1pted transfer of data from the real 
time oulinc monitoring system for 15% of minimum discharge of flow to SPCB, failing which 
unit shall be liable for action on account of violation of the directions issued by 
Court/Government/ SPCB in this regard (If Applicable) . 

6. Unit shall strictly adhere to the capacity approved by the Industries Department/ Department 
of Tourism & Civil Aviatioa/any oiher concerned Authority (As Applicable). 

i. The unit shall not cause any nuisance/traffic hazard in vicinity of the area. 

8. The unit sllall ensure that there will not be significant visible dust emissions beyond the 
property line. 

9. The unit sball obtain and submit lusurance cover as required under the Public Liability 
insurance Act. 1991. 

10. The unit shall put display Board indicatillg environmental data in the prescribed format at the 
main entnmce gate. 

I 1. The unit shall mainrnin record regard.ing the operation of effluent treauneut plant i.e. record or 
quantity of chemicals and energy utilized for rreatmcut and sludge generated from treatment 
so as to satisfy the Board regarding regular And proper operation of pollution control 
equipment . 

12. Any amendments/revisions made by the Board/CPCB/M:OEF in the emission/stack height 
standards shall be applicable to the industry from the date of such amendments/revisions. 

C. SPECIAL CONDITIO~S 

l. The const'llt is subject to .final revocation orders of Ille aulbority and final outcome of OA. 
No. 12712024 pending before Hon' ble NGT. 

2. The unit shall be esrablisbed & operated at llte proposed location as submitted in Ille project 
report imd the responsibility of establishil1g and operating U1e 1mit il1 ll1e proposed location 
lies entirely with the project proponenl 

3. The unit shall shall comply with Guidelines for Hot Mix. Plnnls by CPCB and 
environmental standards as per Sr. No. 116 of Schedule-I of.Enviroumenl (Protection) Rules, 
1986. 

4 . Uoot shall be operated 011ly afte r tbe orders of closure / sealing are withdrawn by the 
Competent Authoiity. 

'This Is computer generated oommcnt from HPOCMMS' 
To verify lh,s document please scan the QR Code. 
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ANNEXURE R-4 55
TO W'HOME IT MAV CONCERN 

-1, -: '.'1 :: \·:: i.. · It is ·certificnte that this Vibhag has no objection if 

, RGB~L :company wil l carry the ~ater to be used in the construction of the road 

NH 707 by mechanical tra·sportatibn from the natural sources exist near the said 

Road such as KhaJiyar KhalJa and Borrar Khala and due to carry the said 

water the nearby existing water supply schemes namely L WSS to LOH CV 

~arwas_. LWSS to-LOH CV K~nti Mashwa ,GWSS Parcha Basog etc wll not be 

effectea. 

• 

A~~ 
Jal Shakti Sub Division, 
~ftbta 

------
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ANNEXURE R-5 56

10 

' l •AFF?A'flT t I=, LI ' . J' 21 432 
I Suresh Kumar S/o Sh. Dhayan Singh age about 35 years Rio VPO & ~~l ~ 
Kamrau Distt. Sirmaur HP, Do hereby solemnly affirm and declare as ~er:- · 

. I_,. 

l. 1l1at the deponent of owner in possession of the land near Khjiyar on NH 
707 VPO & Tehsil Kamrau Distt. Sirmaur HP which is rich in natural 
water source. 

2. That I have allowed and permitted Mis R.G. Buildwell Engineers Ltd . 
Vill Kaffota Tehsil Kamrau Distt. Sirmaur HP, to use and utilizes the 
natural water source on this land, out of my freewill. 

3. That as the compassion for this obligation, I have been provided 
employment temporarily by the Mis R.G. Buildwell Engineers Ltd . Vill 
Kaffota Tehsil Kamrau Distt. Sinnaur HP. till the complication of the 
concerned work of NH 707 Road. 

4. That in the future time to come, I shall not claim any damages, rent or 
compassion what so ever, neither before nor after the completion and 
winding of NH 707 Road, as I have been compensated in the form of the 
employment by Mis R.G. Buildwell Engineers Ltd . Viii Kaffota Tehsil 
Kamrau Distt. Sirmaur HP ::..1 ~ L- \. 

Deponent. 

Verification: ~ 1, the above named deponent do hereby verify that the 
contents of this affidavit art! true and best of my knowledge and belief, 
nothing has been conceaJed therein. Verified at Paontu Sahib on 
24l0VZ0Z3. [ i. \ 

? '"' \ 'V\ 'l-0' ?, n,poncnt 1 ll(}~ \'>1 I>\ Q J u~LI 
o. 
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ANNEXURE R-6 57

f h Ill 

'ubjc.:-1: 

ir, 

• 1 lml-11 I )h-X r,, ~ 
( 11\\ n mwn1 ._ I I H111,1d1.1I fl t 1 11:1-h 
lkp.1rtflll'Ol 11I flhhl',lrlt' ' 

1 he l'rin ipnl 1., • ·rl.'tar~ tlndu!-lric-.) W the. 
JU\ ~111111cm nf I l1,u.1d1.il Pn.dt:~h 

I h l)ircct r ol l11Ju irk . 
Hmrndial P1.1<l1:,h. html 1-9 

DatL•d: Shi111ln-_ Lh · ?.t11 ~piembcr. 2022 

R1.·lml ilir.iti n anc.J pgraduti, n t 1 2-huw conficur·11i mot I k~\ na-_.\ hytirf 
Se ·tiun (km _5 _ tlrl Km : l.UOO) of ·H-707 'irr the tatc f Hun rh-11 
Pra<le h under Grree, ~uti 0.11 lligh,,a}.S C' rridor Pr ~• I ( • H P) \\ith 
the loan as is111m:c o( ,, orld Bonk on PC Moue· permi ion to u c minor 
rnincrnl. 

I :11t1 <lircc!L'l.l k rdi.'r t ~ ... ,ur lcuer l\o. d)'Og Hhu {Khani-4 Laghu­

: J ,202 l-J4 8. dakd U-t06.~012 on rhc ubjc l rited above and co -onv<.:) the appro\al of he 

Government for lifting, tran portauun 01· minor rnineraliroad c:ucting material/muck generakJ 

t the tune of 7956.868 MT (usnblt'! erviceable and further approx. 2 lac um i like!} to be ---generated due to the road cutting and widenjng ,·ork of f\H-707 for their captive use in rhc 

proposed stone cni~her unit for maldng gril for onstruction of lle,,nu- sh,> ari Section Km 

~5.000 10 Km 50.000} ofNli-i07 in fmnur of i'-h R.G Buildwell Engineer Ltd. B-30. R.D 

Raj \Jagar. Ghaziabad (LI.Pl under Ruic 3] of Hirnachal Prade. h Ylin r \fineral 

Concession)O and finerals (Prcwntkin of Illegal Mining. Tran Portation und toragt!J 

Rulc , 2015. •. 

You are. therefore. requl!. led 10 take funhcr ncccs~r) acth.m in he maner as pl!r 

rules accordingl} under intimation h> chis dt.'partmenl. 

Yours faithfully. 

~LJ...r'--(J 
(Ravi Pal Shanna) 

Under Secretary (Industries) to the 
Government of Hi~hal Pradesh 
(Ph. No. 0177-~628490) 

f • t 
t 
• • 
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.,,,....., 

lo 

No Udyog- . Bhu}SMR-R G 8 l-
010 the District Mming Officer. 
Slrmour, District S•rmour,H P. 

Dated I • Slrrnour, 

Sh Voge h Kumar Authorized Signatory of 

Mf R G Butldt.•.,elf Engineer Ltd, 8-30 

I ,,. , r 
Reg1steted 

R DC. RaJ Nagar Ghaz,abad (UP 
Regarding pormisslon to Ifft the stock generated during 

tho rohabllitatton and up gradaUon to 2- lano road project 

of Hewna Ashyri Soctlon of NH707 . 

Please e1er to Geolog st, Zone-111 order no 7200 dated 

• 0 2022 on the subject c:ted above 
ln th•s con ect1on 1n pursuance to permission accorded by 

olog1 t Zone-Ill v1de aforementioned letter further Permission to lift /transport 

- , m1nu1 mmerallroad cutting material /muck generated to the tune ot 7956 868 

11 { us~able/Serviceable and Further 2.00 lakh cum which 1s likely to be 

generated dunng the rehab,htalion and up gradatfon to 2- lane road pro1ect of 

t . .,,na Ashyan Section Km 25 000 to 50 000 } of NH 707 under Green Nat10 al 

• 1ghway Corridor Project is hetby accorded to crush above matertiil to met out 

1he de" and of raw material for period of one year or tJII the mineral is exhausted 

wt id, •,er •s earlier in the interest of m neral conservation and revenue to the 

, -----... State e)(chequer subject to the following cond1t1ons:-. 

T nat the royalty and other charges shall be deposited tn advance 

2 An affidaviVundertaklng would be submitted that you will not tndulged 1n 

any illegal mintng act1v1ties, f your indulgence found in mining act,vit,es 

erm1ssion would be immediately withdrawn 

frat aw vehicle found carrying raw material durang Illegally, m case the 

vehicle belong to the pem1ission holder. such perm1ss,on shall be 

cancefted 
4 That transportation of raw material ~s prohrbited between 8.00 PM to 6 00 

A.M 
5. The owner shall not operate the stone crusher without PMT & COP from 

H.P State Pollut1on Control board 
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a an sta_ e t tr e pem ~sston so gran;ad 1s misused Um same shaU 

1 eaiatelyi unoer- mt,matr. n to .ne depa ·m nt 

e I or i , ·eH31 onf or capt ve se o 2 ~Janet ,•Jo · 

c , n f Km 2... 000 'O r. 50 0 ~ o! ·"H 7 

( s a S ,a, 
•ti O teer · I · 

Sm') r (HP 

s- a ave 
Dated 

E-0 ·-

iO_ s: Zc e- tr Hr ,a ha P a es-fl sn,mta-'1 

. f' · f03 
s 

ga 

~ 

K s"la 
.. 1, ~.cer · · 

I i Obt' 
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ANNEXURE R-7 60

-i Old existing hume pipe culvert 
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1 •' '. 
"'. ( ·~ .. New Precast segment culvert 
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ANNEXURE R-8 62
G1tv :r11 nf of It a~h11l PJ'lld~ h 

Ul~partmcnt of iRe\< nue 
(l>I 1u f tuua~mul,J 

-·' ll "-'Ii ·1 I"•' Au••u 11023 . """ ' 11! ,.,, I m , n , 

tiCYJ'lfc'((1A Fl.ON 
\\ h •tea, Ute tulc nl tUm 'hal Pntdc h h , n,v · · nrtt ':dt..<11rc.t.l 

h .• ,... 1· d ·' I " · ....... nr·, u.t.c of h.mn · b>tc:t- ind I C' Ut;;'lll'UC 1t111. ma nt.1 .. , nu •· 
prorcn. durln • I I ttf 
b)r in,-~,~ mlru IC1kli11J ru flooch. f•1 
~ tall urn- and rwnom,>, Th or 
~ocl. ·ms ' .-npt nd aaneulwraJ IIJ\d. 

t pcop ln ~ e.vawai 
1Arm 11-tn: 

d 'I f Ju111 , 'f'hc llll 
ark rel)' damq~ , 

1.titd local road 
l'WUll~h tan 

WDllal away O ~ · .. crelr hlmpcrfna. ~rY-1)' Th 
~e~:swe pimt n Jed • Ntrlcs or · 
lbc daily UG in 

A pporu:d t 
tln'Ying OUl relle.r nd ue · i the m -of Mon 

.Ofking >rend night to ave liv ~ to the tffi pef'IQl'I IDdi te 
C$5etltaal servbs ta mlnimir.e the imJJICl the om~. 

Arid · «e UM! Go rnent of Hlmaehal Pradd!h 
\'idlng 111 the - nee fot relit! rescue and rchthtli w 

tmo,J OU the . and brJng·llfe Ofthe,peop · lO '10fffl.11lcy 
lffl ngsafthc affected people~ 

n 

, Therefore, keep ng m view the, unpn:ccdent.e-J a i: situ.a on 
ftJ I of human lire {Ind dam , ..-,.nantfon, Md 1os t publi ln&iwnl~1.tw 

nd. P'iYl!c ptOpcny, I.he Sllll:- Oovc-rnmem his d«1 d, U> dccl 
ar li machal Pradesh l! jl I Calamlty Afii - r· ~om,..~ 
normal, nd lbc · ibllhy h m Cit, tamp 1c SJ ·mt.n dim and I 

-
..I 

_ I 

-' 

...,. 

J 

..J 
l 
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(t<,; .:ti ,m~nl O p 1fUilrf)', li¥cstoc:tk, iurm~lru lllre" U'l I L:rur, . h U he,: 1.: l'f'i:i:d (Ill b lhe 

re ~•i c- rn. ,ri ·,s. uml fk1lnnmun1 whi ·It !>intll hu ·11hmill1:J tr• th Gm mmcml for 

n:C't or)· flt! ttl."l n~in1clln11 rff11rt 

11hiw o 10d 

~-.l! 

-'\/NwC mnk t r.hs 11d Sh nn ) 
l'rh\ ·l~ii . I')· tm,yc.:nuc:J 1,, 1h 

C 10 rnmuoc of• llm lat P do. · 

I~ ft... 
, hlm.111 ~ Aua , ,..Jl2) 

t Th J fa; M~I). Ool.!t, of' I ·· JnistQI of U m Affai" (OM 
O,vtsion . .rl gll R. .. d. ew Dcf&i .. fl OOOL 

11 rutm rit rmm h P h. 
·n i t Him wt Pmd.~h 

. Th to Go, «n r1 Himaehal Pradesh 
- · l Stttewy (OAD) to the'• Oo\'tmmem of Himnclml Pradesh in 

~pfltt eel CMM by i u!ati 11 _d ts- -2323 
All • o,:-ernm nlnfHtm cbal Pradesh. 

1. AU mum OOM offfim hal Pmd 
Pr~ ry~o P:r. PS to CM' OSD to Hoo'ble:Chi fM,11 r. 

9. , · l Re en ffnfsier himta~l7 1002 

10. r. Prl 11.11 Secte tc tinistas Him~ Pt,tdesh 
U . Sen' r PS t, th retary c,1M Ch t'l'l4ll; t ~('CUtiv 

(SEC). HP s« 1a .. 1 noo .. 
12. Guard Fil 

ti. , e,I 8'1):l 
(D. Rana) 

Diroctor-<iorn--~ Offlcio pl. Ste;y. Re • .-DM) t 1he-
G cmm~ of I limacm3l Pftsd • 

Pa:&e 2 of 1 

4683



ANNEXURE R-9 64

' ·-.. 
~ 

54 
/ u~~ • 1 ,, 

. ~-~~ . 
I 

~ 
<IB ~<tHR-tLi-11 / is£1Ht;t'4'1 '3flufWJrcp 24.05.2023 q;)f.ra-qa?f ~~~lffi~~RR i, 

@ 

I 
-q oo wqwr ~ ~tw. ~ "ITTllG lj;l' ~"ffil w:r, :ffA ftIB ~ ~ ~~. f.icmft"fflJ1- cJ;TOm ~ a:ea:fta- cpl,HJ, Fu@, flm-?Fl ~o 'tJO -173029 ;;,. ,~J~\l~,)in ~,:pr - \ ' s 

• 
...•... : ......... _'t!'in=f"Q'af~ 

ftmf d(Ro u\io ~<Gaa ~~f.lq<f Rio~~. q;q;m, full~~~::::~~,,- '' ... 
I <IB fcp- 't!'in:r -qar ~~~';fa 231/232, ~ ;ro 3112/3s62 ~ 7-7 m ~ ·· ~ ~ ~ cpt,HJ, fGtm RHtfF{ ~o 't!'o ~ ffi~~R J:Jrrffif)q ~ t elm 't!'in:f 'q&f I qj)~~cpl~~l~r.il~'Qll<fi1 . 

i ~ ~ ~ 'Cf&f -~ ~ ~ ~ ~ ~ ~ ~ ~ lt&f ~ "Q"af J{Ro 'Gfto rat&;aa ~"11~<Ht ~o cf51tRt '3ft fcti NH 707 ~ 2 ~ ~f.n:rror q;l trmf ~ ~ i ~ '3flR ~ lR U ~~cpy-~~Q5«ft~~~~qJQlfl,fl ~~i3TT~'q&fJ4{lqd fflal ~ ~30 ";Jo2;_31/Z32, ~ :';:f_o 3712/3562 ~ 7-7 W'3IT~fmffir dt,NflffcplHJ, ~ -Ri~l.fl~:~Q\To*.~ 7-? atmT ~~'q&f ~1Jo 82,000/- ~o ~fi~~~tl 

..... 

I ~ I • { 
' .. '· 

' ,, · . . i -
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r 

-- ~ a;-iA tR wm -qa1 m't 1IOf fGI u:i~,~ 
it~ 'qaf q,'t emf ~ mrft I 

llfT ~ it q;-iq;ft_q,1 zrn tR ~ff~ m ~ atR._~ cf5f ~ --..__:-__ _ 

~ iil'1R W 3!RI 1IRl 11' ~ ;;n1\;f.r.n1fa>tl\ ,_jolt !M'r ii tr<rn<IM -,Jl ii~~ / 

qRTfi fmfir!'-q&f cfft ~ ~ c{ ~ ~ ~ fG!~q I.fl ~ I 
~~Wail~~ ~ Protuction Work ~"GIT<)lrr I~ 

~ff~lliftumRq,T~ 5~~~~1 

-
if~ WI"~~~~.~ ~ ~JJfl"~ x111, ~ ftffi" "9,?[ ~ ~iw, 
~ {ctHFHltll / &.!Hi3Wil a,ai{lq5 cfRcITf~ '3Q-Ocffi {¢'{1~1ltll / &.!Hi3d-f>1 ~~q~ 

~~~cf~~ I~ JQ-Oc@ ~<fHFMll-11 / &.IH@c{.f)1 ~q 'tltl~¢~ ~tR~aR~ 

i, 

w.n:f "qaf 

,;-.r1~M~~ 
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67,ons 
dep = Deposit 

Oft= Draft 
dish/dsh .= Dishonour 

DR= Ds~it · 
DOB = Date of Birth 

ization eft =:= Electronic Fund Transfer 

lnop- = Inoperative. 

ins = tnstirance 

int/in = Interest 

. Ion/In = loan 

comm = Commission min = Minimum · 

COR/CORR = Correction .os = Outstanding 

CR= Credit . P&T = Postage & Telegram 

csh = Cash Pos = Point of Sale 

.. S/0/W/H/ c,:·Mfi.: ·rtu, -~Af•f' . 
Address;S/0 HR~ TE~URF;M 

... . . VPO- · DlJGANA - . 

TEH- -KAMROU 
Phoi1e:O 
Euiai 1; 
0.0.8 . . (If Hinor-): 
MOP~:SIN~LE 

· -~ N.Om .. .. Reg.~'-• No .. ~-; 

1· 

.,,. 

Pr = Principal . 
proc= Processing Charge 

rd=Repurring D~poslt 

reVrtn = Return 

Rnd = Round of 

sb = Savings Bank 

. SC= Sh!=)rt Credit 

SI/So/SORO = Standing Instruction 

S/DNJ/H/o = Son/Daughter/Wife/Husband of 

tr/trf/xfer = Transfer 

TT = Telegraphic Transfer 

1xn= Transaction 

Wdl = Withdrawal 

+MOD bat = total balance (SS+linked MOD ale) 

-
- - ;;\I'<-- ;.;_ .... --- - . - --- - --;: 1 - - ..... ~ -- -

I 

KAfOTA . 
P.'O_._ :Banko -

. '· 

Phone;2 33 
Ellail: i 07459@sbi.co.in 
Br-anc :7459 
Date Issue:16/03/2019 
16/03/ 19 7103492 74S9 

. IFSC:S8 N0007459 

tU~¼?30021.31 
CONTINUATION 

' 
- ~ -~ 
~nch,Manager 

r 

---
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:~· ,. . t. . 

.., ... ffllt/'ll'tlff'Pl'/T'J1'iffl Ill{/~: 

~~t-i~.l161l, 1<'!-t€11l't'I 

.fr¥ft ~ ,mtt~. 
~\(•3:41 .~."'f. 997/&, 

~~.-rn~'ifR;~'lla', 

l" · .411 Ot6. 

lft/ds ca,:d ls las:/ --,e~Ji,,t,o,rd u fo-tJ. 

p '. T .-. .. : 

·~ ·•" Scm:c:slJDic,NSDL 

~s-~ . 
)lo.997fJ. 

13uo~.l~w Cbowk. 

.2,721 8081 

27052.019 
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t1r 
\\ \>. 

I 8'.!&ilW~~~.,." - -
-- ◄--p;auug,ot 

wRl lml<:· 

Shanti ·Prasad 
;;r-z:r !Mil/DOB: 01/01/1946 
~/.MALE 

'1<11: . ~ -
S/0: ru'j.~ ... Jll~--~ 
~<w.tl), ~~ (24.2). ~-
~~-173q29 . 

. ,: )icfi:lress_: . • . 
'i S/0; Telu Ram.Village Ougana. Sub 
I ·Tehsil Kamrau(s.t); ·Kan.don Dugana 

(242), SirrriaL<r, J Himachal Pra<t_esh - 173029 

) 6593 7734 0193 
''.~t----------'V""IO"'-.;-"'91"-'3-=-l..;c9cccl9"'·2-=-05""8=51~8;.:.S· ________ __.1 

'.:i ~ - h~ ..... ~"'?. 0 .. V '"' - . -~H , .. 

'i:'~, :::::::::::::::;:;::=====================::::::::::~=-=-=--=-·::::~:-' 
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Contact No : 

KAMRAU 

'017042?1443 

$HANTJPRASA0 

5701'0104285' 

IFSGCode: HPSG000057Q 

Nominee No: 

e1N: 1157818-

\,'PO-DUG.A 
TEHKAMRAU 
DIST-$1RMOUR 
HIMACHAL PRADESH 

23'107 /1020 
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.• _£ 
lf!mu>f 
Sito Ram 

;;r.ir ;;r,f-/ Year of Birth : 1941 

~/Male 

9702 7430 2484 

r ~. atlElH - an1J auctift ilil" dl~cfil< 

\' 
' .. 

; ~ .... ~ ....... ,~ ...... ;-,~~~:-~~~~ilf!!'l!' Bi:-~, 

_ ____________ ,! .. _ __ ,..;'..,·...,.·~ · ~,,,..-:~ ... '' 

l , "ffll: S/0:itlnWi.~vwrr 

t {242}. ~-~ ~ -iil. l ~,.._,,,.,, 
~ 

[81 

Addres:.: SO: Sila Ram, Kandon 

O:,gana (;242).0ugana. Sirmau!', 

~s.l). Hwnachal Pradesh, 

173029 

-lM7 +iet,&tlidoipt"tn _@W.,.... 
1800"1801M7 
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PROJECT: - Rehabilitatipn and up-gradation to 2-lane/2-lane with paved shoulder/4-lane configuration of Hewna-Ashyari Section (km. 25.000 to km. 50.000) of NH-707 in the state of 
Himachal Pradesh under Green National Highways Corridor Project (GNHCP) with loan 
assistance of World Bank on EPC Mode -

INTRODUCTION: -

Horizontal and vertical profile of the existing road is deficient in many aspects at numerous places. 
Horizontal curves and gradient needs to be improved. Deficiency in other geometric features such as 
cross slope, super elevation etc. has to be taken care of while designing or widening of existing road. 
In hills, availability of space is a big constraint. The existing road is single lane, therefore hill cutting 
and construction of retaining wall is to be done in such a way that the 3.5 m width of road is always 
available for the movement of traffic. Some of the existing deficient curves cannot be improved to 30 
m radius due to compelling site constraints. At these locations height of hill cutting is enormous 
which restrain improvement of curves to 30 m radius. These curves shall be improved for maximum 
possible radius. For construction of different components of the project, hill excavation is involved. 
The excavation shall result in generation of muck which have to be disposed of to such designated 
areas where the muck does not substantially interfere with either environment/ ecology or the river 
flow regime and do not cause turbidity 'impairing the quality of water. The disposal of muck has to be 
scientifically planned keeping in view the economic aspects necessitating nearness to the muck 
generating component of work, which understandably reduce the travel time of dumpers. 
In the project, the total estimated bulk quantity of the muck generated will be 10 lakhs cum 
(including over break and swell factor) out of which tentatively 3.5 lakhs cum quantity will be used in 
various components of project work and the remaining bulk quantity of muck will be properly stacked. The toes of the disposal location will be retained and protected by providing suitably 
designed gabion walls. 

Based on the excavation quantities, a muck management plan has been formulated to manage the 
disposal of muck and restore such areas from further degradation of the environment. 

Geology 

Geologically, the rock formations occupying the districts range in age from the Pre-Cambrian to the 
Quaternary period. The generalized geological succession in the district is given in table 1. 

Table 1 .Generalized geological succession of Sirmaur and Shimla districts of Hi ma cha I Pradesh 
Era 

Quaternary 

Tertiary 

Pre-Tertiary 
Group 

Period 

Recent to Pleistocene 

Pliocene - M-Miocene 

L-Miocene - Oligo­
Eocen 

Pre Carboniferous 

Formation 

Alluvium /valley 
fills/ Older 
alluvium 

Siwalik Group 

Kasauli/Dags hai/ 
Subathu 
Karol/ lrifraKarol, 

't.ithology 

Sand with pebbles and clay & multiple 
cyclic sequences of medium to coarse­
grained sand with pebbles of sandstone 
and lenses of clay 
Sandstone, shale, conglomerate, 
mudstone, clay, gravel & boulder beds 
Grey, purple sandstone, Shale, nodular 
clay, Shale, Limestone, etc. 

• Limestone, shale, red shale Carbonaceous 
shale, slate, greywacke, dolomitic 
limestone. 

~-__qA -] EnviroameDIII c:111111 Waler ConlcMlioa Expcr1 
L.N.M. Infra Projects Pvt. Ull. 

. . ~-707, P-:~ta ,Sahib-HP.___._:.,__ 
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Devonian Jaunsar series Slates schist phyllite 

Pre-Cambrian Chail series Slates called Shimla slates 

Achaean Jutogh series Quartzites, schist and limestone 

Package 2 of the NH 707 of about 25 km consists of lower Himalaya formations. These formations 
contain Shale group of formations. The lithological sequence of the area is given in Table 2. Tiuni 
formations consist of massive quartzite, shale, slate and basic intrussives. Deoban formations occur 
as younger formations in this area consisting of stromatolitic limestone, shale, massive dolomite 
shale and limestone. Deoban formations occur as younger formations in this area consisting of 
stromatolitic limestone, shale, massive dolomite shale and limestone. 

Table 1: Lithology of package 2 of NH 707 

Group Formation Lithology 
Deoban formation Massive dolomite shale and limestone 

Shali group Stromatolitic limestone and shale 
Tiuni formation (Atul Quartzite) Massive quartzite shale, slate, and Basic 

lntrussives 

Action plan and roles/ responsibilities: 

Further, as per provisions of the signed EPC Contract Agreement some disposal sites have been 
acquired and handed over by the Authority. Tentative capacity of these dumping sites is 4 lakhs cum 
and for remaining quantity muck disposal sites shall be identified/ arranged by the Contractor after 
obtaining permission from concerned land owner (s) for disposal of hill cut materials on private land 
in accordance with signed EPC Contract Agreement. 

Stabilisation measures 

Engineering measures 

After excavation, disposal of muck creates problem as it is susceptible to scattering unless muck 
disposal sites are supported with suitable retaining structures like gabion wall. In the project, half 
the section lies in plain terrain and Contractor may start the work in plain section till identification of 
dumping sites which are required to be obtained by the Contractor as per signed EPC Contract 
Agreement. Accordingly, contractor shall identify locations for dumping the excess muck generated 
during construction. 

Slope protection measures 

Slope protection measures require special efforts as the muck disposed in disposal sites will in 
general be devoid of nutrients and soil contents to support vegetation. The vegetation will be 
generated through hydroseeding, bamboo plantation, grass striping etc. To control the erosion of 
the muck geocell and jute/coir mat will be used in the dumping sites. 

In view of the peculiar site conditions, -p-articularly soil conditions, the planting technique for all 
categories of plants has to be very site s ~~MtP stress conditions as anticipated and 
dj scussed above. The plantation areas ge-t:8,l~ieoc• ly improved to support the plants in 

110:~~ r ~ ., L 
• ~ E . ---ntal cum~ Co~ation Expert . ~~- ~•L~ L.N.M. lnfra Projects ':"· · 

NH-707, P110n111 Sahib-HP 
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their initial stages of establishment. Moisture retention capability, availability of nutrients and soil 
aeration, permeability and porosity will require intervention and assistance. 

The slope protection works measures shall be taken up towards the end of construction after 
completion of the desired capacity of the dumping site. The plantations will be maintained for a 
period of 5 years by irrigating the plantation during dry seasons. 

Although the sites will be either levelled or finished in a grade. However, due to rains and sliding etc, 
it tends to develop rills and gulley causing acceleration in the rate of erosion. Therefore, while 
carrying out plantation suitable soil conservation measures like draping jute/coir mat, geocell and 
benching will also be taken. 

~h 7 
,. ~ I.al ~~1cr Co~Expert : 

Env1~ M. Infra Projec\5 ~ Ud. 
L NH-707, PIOllla Sahib-tu' 
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Finalized muck disposal/ utilization report: 

SELECTION OF MUCK DISPOSAL SITE: 

The selection of muck disposal sites was carried out considering the quantity of the muck, 
landscape, cost effectiveness, nearness to source of generation, absence of ground and 
surface water, relief and scope for afforestation works. All the dumping locations are well 
supported at base and at higher elevation by suitable retaining structures. Subsequently all 
the muck disposal sites will be developed by taking up plantation through slope protection 
methods. 

QUANTITY GENERATION: 

As per estimate 10 lakh cum of muck was supposed to be generated. However, owing to 
fragile geology the actual quantity of material generated during hill cutting till 22.03.2024 is 
10.3 lakh cum progress and due to extreme adverse weather condition and cloud burst 
event 1.5 lakh cum of extra quantity of muck was generated which was disposed off at muck 
disposal sites. 

Out of 11.8 lakh cum of material excavated/ generated, 3 lakh cum quantity of material was 
utilized in various project components like subgrade preparation, construction of shoulders, 
CTSB, WMM, DBM, BC, Gabion wall, toe wall, breast wall, parapet wall, drain, cable box, 
culverts, retaining walls, filter media, bridge, way side amenity etc., development of 
junctions, bus bay and other project components. 

Accordingly, following Thirteen (13) muck dumping sites have been identified matching the 
criteria. The details of dumping sites along with their total capacity and amount of muck 
disposed are enumerated in the below table. 

r. No. Dumping Zones (Chainage) 

1. 
Dumping Zone 01 (Km 25+450) 

2. 
Dumping Zone 02 (Km 25+690) 

3. 
Dumping Zone 03 (Km 27+390) 

4. 
Dumping Zone 04 (Km 29+400) 

5. 
Dumping Zone 05 (Km 30+180) 

6. 
Dumping Zone 06 (Km 32+930) 

7. 
Dumping Zone 07 {Km 33+950) 

8. 
Dumping Zone 08 (Km 36+900) 

9. Dumping Zone 09 (Km 43+230) 

Dumping Capacity 
QTY 
cum 

88000 

25000 

80000 

44000 

120000 

50000 

130339 

22000 

Total Dumped Muck QTY 
in cum 

11000 

25000 

50000 

32000 

120000 

50000 

110000 

16000 

190000 

E . umcntal cum v, ~ation Expert nvuo . . Ltd L.N.M. Infra ProJCClS ~vt. . 
NH-707, Paonia Sahib-HP . 
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r. No. Dumping Zones (Chainage) Dumping Capacity Total Dumped Muck QTY 
QTY in cum 
cum 

10. Dumping Zone 10 (Km 43+230) 180000 130000 

11. 
Dumping Zone 11 (Km 47+030) 18000 15000 

12. Dumping Zone 12 (Km 48+010) 36210 36210 

13. Dumping Zone 13 (Km 48+800) 91830 91830 

Total 1095379 877040 

, ~~ W ter Conservation Expert . 
EnvirolUllcnl&l ~ fra :ro;cc1.s Pvt. Ltd, 

L.N,'M, 11 ia Sabib-lU' 
lffl-701, PIOO ' . . 
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Ahltu 
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Time:2 
Note:29 
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Lafllud4il30.631319 
Longitude, 7.7.671859 
ElevaUon: 14!13.24tS m 
Accl.nley: ~.II m 
Time: 2H12·202410:16 
Note: 43+230lcilrtlfy- 1118 

~~ Environmental cum Water Conservation Expel'\ 
L.N.M. Infra Projects Pvt. Ltd. 
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ANNEXURE R-11 135
NOTE ON PRELIMINARY GEOLOGICAL STUDIES OF KALI DHANK 

LANDSLIDE NEAR BARWAS VILLAGE ON NH-707 (PAONTA SAHIB­
HATKOTI ROAD) SUB DIVISION SHILLAI, DISTRICT SIRMAUR, 

HIMACHAL PRADESH 

1. Introduction: 

By 
Manoj Kumar, Director, Pradap Jagan R, Geologist and 

Abhinav Poonia, Asst. Geologist, 
Geological Survey of India, 

State Unit: Punjab, Haryana & Himachal Pradesh, 
Chandigarh 

A massive debris slide occurred at Kali Dhank near Barwas village on NH-707 

(Paonta Sahib-Hatkoti road), Sub Division Shillai, Tehsil Paonta Sahib, District Sirmaur, 

Himachal Pradesh, in morning hours of 30.07.2021. The slide zone is located at a 

distance of about 29km from Paonta Sahib via Sataun. Heavy rainfall was reported in the 

affected area on previous two days. The landslide took away a major portion of hill mass 

resulting in complete washout of 150m road stretch of NH 707 without any casualty or 

any other property damage. On the request of the District Commissioner, district Sirmaur, 

Himachal Pradesh, Dr G. S. Tlwari, Dy Director General, State Unit Punjab, Haryana and 

Chandigarh sent a team of three geoscientist lead by Manoj Kumar, Director, 

Engineering Geology Division, Geological Survey of India, Chandigarh along with 

Pradap Jagan R, Geologist and Abhinav Poonia, Asst. Geologist. The field visit was 

undertaken on 03.08.2021 and 04.08.2021. 

The observations revealed the landsl_ide to be a debris slide presently triggered 

due to slope saturation but also appeared anthropogenic in view of presence of abandon 

quarry activities in its toe part. Further 250m below up to nala course from the toe, the hill 

slope is rocky. As reported by the locals, the quarry was active till 2019. 

2. Location and Accessibility: 

The Kali Dhank Landslide (Geographical coordinates: Latitude: N31 °27'13.00" and 

E77°39'28.00") occurred near village Barwasa on Nh-707, is located in Paonta Sahib 

Tehsil of Sirmaur District of Himachal Pradesh (Fig 1 & 2). The affected area is located at 

a distance of about 29 km from Paonta Sahib and 70km from the district headquarter 

Nahan. The area can be accessed by Chandigarh -Paonta Sahib by National Highway -

07 and Paonta Sahib to Sataun towards Kafota via NH-707. The area falls in Survey of 

India (Sol) Toposheet No. 53F/10 and is nestled in the hilly terrain of Lesser Himalayas. 

1 
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3. Climate and Rainfall: 

The southern part of Himachal witnesses a sub - tropical interspersed between 

cold weather, hot weather and southwest monsoon. The cold weather commences in 

November and continues till the end of February, which is characterized by cloudless 

days and very cold nights with much fog and dew. May and June are usually the hottest 

months. 

The rainfall in Himachal is highly variable due to wide latitudinal and altitudinal 

variations of orographic ranges. The main season of rainfall is monsoon where rainfall is 

generally high in foothill region and decreases beyond the highest range over the northern 

part of the region. After April, the rainfall gradually increases till June and thereafter 

sharply during July and August. The average annual rainfall in the district is 1688.7 mm. 

Tthe southwest monsoon season is the chief rainy season and rainfall during the 

southwest monsoon season constitutes to about 71 % of the annual rainfall normal. July is 

the rainiest month (Fig.-3 & 4). 

4. Geomorphology and Geology of the area : 

The area forms a part of Lesser Himalaya characterized by rugged and 

mountainous topography that in turn is controlled by the lithology and structure where the 

region with limestone & dolomite exhibits steep slopes and escarpments whereas shale 

and phyllite form lower relief. 

The landslide affected area is occupied by the rocks belonging to Krol Group 

represented by argillaceous and carbonate sequence overlying the Infra Krol Formation of 

Baliana Group comprising carbonaceous shale and quartz arenite sequence .. 

The Krol Group is divisible into Chambaghat Sandstone, Krol A, Krol B and Krol C 

formations. The Krol A (Mahi Fm) comprises flaggy lutitic limestone with shale partings. 

The Krol B (Mahi Fm) comprises red shale with interbands of limestone and is 

gradationally overlain by massive dolomite of Krol C (Jarashi Fm). 

The landslide area owing to located in proximity (approx 3.5 km) of major tectonic 

planes like Main Boundary Thrust and Main Boundary Fault located approx 3.5 km south, 

exhibits fold, fauilt and highly jointed nature of bedrock. The area constitutes eastern part 

of the Nigalidhar Syncline. 

2 
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5. The landslide incidence: 

The Kali Dhank landslide basically deep circular failure of slope debris, is located 

nearly 7km from Sataun and nearly 30km from Paonta Sahib in Lesser Himalayan terrain 

of Sirmaur Himalayas . Area exhibits generally steep to very steep slopes characteristic to 

that of a limestone terrain. The debris slide is located in a slope depression of a major 

spur and appears to have occurred due to weakened slope debris in due course of 

limestone quarry activities, now abandon, near its toe and subsequent slope saturation by 

heavy rain. The landslide occurred in the morning hours of 30th July, 2021 resulting in 

washout of 150m stretch of N H-707. The slide area exposed limestone and shale of Krol 

A and Krol B respectively of Krol Group. The bed rock mostly comprising rocks of Krol A, 

are folded, faulted and highly fractured with 30-40 hill-ward (northerly) dips. 

The landslide 200m in length, 200 in width and nearly 1 OOm in height is now 

exposed with steep slope with frequent exposure of bedrock. The landslide was multiple 

and retrogressive in nature with its toe terminating in mid hill part from where the nala 

course is further 250m below (Fig.-5). 

The landslide has resulted in complete washout of nearly 150 stretch of NH-707 

causing disruption of communication of hilly terrain with foothill areas and thus severely 

affected the socio-economic activities in the area. 

6. The present and future menace: 

The limestone terrain generally exhibits steep valley slopes and likewise the Kali 

Dhank area. In view of presence of frequent exposure of bed rocks baring the axial 

depression, as well as in uphill area, the landslide expected to remain stable if uphill 

masses are dealt carefully and scientifically. Also, prima facie, the Barwas village 

establishment in further uphill area, appears to be on stable ground/ slope, however, the 

uphill mass including the village establishments must to put to frequent observations for 

any ground signatures of slope instability such as development of tension cracks, land 

sinking, tilting of tree, sudden appearance or disappearance of any nala etc. 

The downstream shoulder of landslide near road level appears a slumped mass 

and has also recorded a minor slope failure with its toe at road level. The new road 

alignment must avoid this distress rock mass stretch (Fig.-6). Near toe there existed some 

cavernous feature along the contact zone flaggy limestone and underlying dark limestone 

causing the damage of rock line during debris slide (Fig .-7) .. 
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7. Conclusion: 

1. The Kali Dhank debris slide in eastern part of Nigalidhar Syncline of Sirmaur Lesser 
Himalaya lies in proximity of major thrusts like MBF & MBT (Giri Thrust) located approx. 
3.5km south. 

2. The slide area exposed folded, faulted/sheared bed rock comprising highly fractured 
flaggy limestone-shale and dark limestone of Krol A overlain by red shale (Krol B). 

3. The debris slide is located in a slope depression and drained by seasonal nala. 

4. The landslide is natural as well as geogenic in nature, in view of presence of fractured 
bed rock, incohesive slope debris resting over the steep slope that may have weakened in 
due course of quarry activities near its toe, now abandoned, and finally failed up on slope 
saturation by heavy rainfall. 

8. Recommendation: 

1. The 150m stretch of NH-707 constructed over debris material washed away. The 
restoration of the same the has been suggested by realigning the NH-707, partly by hill 
mass cutting and partly by filling in order to restore emergency services and 
socioeconomic activities in the area. The road alignment may be achieved in the 
competent rock strata in order to avoid the slope instability. 

2. In view of frequent exposure of bedrock in the slide zone, further widening of the road 
may be exercised by way of muck/ debris filling using bedrock as hold fast and with 
adequate toe support .. 

3. The benching in uphill debris mass as well as in rock mass, may be carried out very 
carefully, scientifically along with their simultaneous effective stabilization. 

4. The up-slope hill mass and village establishments must be put to frequent observations 
with regards to any ground signature of instability such as developments of tension crack, 
joint openings/ widening, land sinking, development of crack in building, collapse of soil 
along slope or nala, tilting of trees, sudden appearance or disappearance of surface 
stream or reduction in water volume etc. 

5. Altering the geometry of the steep slope by flattening and benching along with draining 
out any ingressing nala or rain water. 

6. Use of soil nailing, grouting, wire mesh draping, biotechnical slope stabilization 
measures (plantation of suitable trees with deep rooted species, application of geo-jute/ 
geo-mats etc) in the slope debris mass of the uphill and downhill (road/ dump filling). 
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7. Provision of check dams along runout path. 
8. The breast and retaining structures along the road must be provided with adequate 
filter and drainage, in particular, when constructed in debris filled mass. 

9. Installation of sign boards/ banners at appropriately identified vulnerable locations for 
cautioning to the commuters. 

10. Widespread advance communication/warning to the dwellers/visitors regarding heavy 
rainfall etc. 

11. Widespread Landslide Awareness Program in landslide vulnerable areas. 

12. The Lesser Himalayan terrain in Sirmaur exhibits a fragile geoenvironmental 
conditions with regards to the slope stability. These areas have already been demarcated 
as "High" Landslide Susceptibility Zones by GSI (Fig.-8). In view of continued road 
widening along NH-707 located all through on steep slope or for development of any other 
infrastructure or quarry involving slope modification, dumping site selection etc, must take 
in to consideration the geoscientic evaluation of inherent risk & hazards specific to that 
locality/ spot. Therefore, such road corridors are also recommended for Meso-scale 
( 1 : 10,000 scale) landslide susceptibility mapping. 

REFERENCES: 

Indian Meteorological Department, Mo ES (2010): Climate of Himachal Pradesh. 

Indian Meteorological Department, MoES, Met Monograph No.: ESSO/IMD/HS/Rainfall 
Variability/10(2020)/34 

Rahul V, and Biswal, Manisha, (2017-18): Macro scale (1 :50,000) Landslide Susceptibility 
Mapping in parts of toposheet nos. 53F/6, 7, 10, 11 &14, Parts of Sirmur district, Himachal 
Pradesh. 

SrikantiaS. V. & Bhargava, O.N., (1998): Geology of Himachal Pradesh. 

hpsdma.nic.in, Youtube Channels 
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Fig.-2: Schematic diagram of Kali Dhank Landslide on Google Image 
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Fig.-3: During the period June to September there is a significantly increasing trend in 

heavy rainfall days in Sirmaur district. (Source: Met Monograph No.: 

ESSO/IMD/HS/Rainfall Variability/10(2020)/34 of IMO) 
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Fig.- 4: Rainfall in Himachal Pradesh during monsoon (July-September) 
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Fig.-5: Perspectivre view of the Dhank landslide, Simaur district, H.P. 

Fig.-6: Damage and complete wash out of 150m stretch of the NH-707 (View towards 
Sataun 
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Fig.-7: Uphill view of the landslide shows dislodged large oxidis bed rock blocks possibly 
derived from the toe part. 
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Fig.-8: Landslide Susceptibility of Sirmaur distt., H.P. 
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ANNEXURE R-12 145
PRELIMINARY GEOLOGICAL REPORT ON THE LANDSLIDE INCIDENCE AT KM 44.280 
TO 44.330 ON NH• 707, NEAR VILLAGE CHAREU (KAFFOTA), DISTT. SIRMAUR, H.P. 

Introduction: 

A landslide incidence occurred on 22.11.'22/07.00 AM. at package ti , Km 44.280 to 44.330 
along NH 707 {Paonta Sahib Shillai road} near village Simaldhar near Kaffota} in. District 
Sirmour, Himachal Pradish. There was no report of any causality. The slide area has 
representative geographical co-ordinates: - 30°38'12" N. 7r40'25~ E. 

General geomorphic condition of the landslide site: 

The Kaffota area is marked by highly dissected and steep valley slopes. Such valleys without 
development of the systematic terraces, indicate their tectonic origin. The above landslide is 
nested in a slope depression on the steep right valley wall of the Tibbi River that in tum defines 
an obsequent slope. There exist a minor minor nala on the u/s flank of the slide. The affected 
slope falls on a sun shadow valley wall and is frequently covered with slope debris. an insignia 
of Pleistocene to Sub-Recent fluvio-glacial deposits. 

The above topographic-conditions have resulted in an adverse sharp concave (w.r.l. the river} 
bend in the National Highway. 

Geology of the area: 

The slide affected area included within the Lesser Himalayas exposed Krol Group of rock {Neo­
Proterozoic age} and comprise alternate sequence of hard and compact flaggy to moderately 
thick bedded dark siltstone. shale/phyllite and limestone belonging to Krot-B & Krol A 
sormation. This is gradationally overlain by thickly bedded but massive dolomitic limestone of 
Krol-C characterised by high dissolution characters such as common Elephant skin 
weathering, vuggy with cavernous features. 

Attributes of the landslide: 

(i) Location: The landslide is located in a conspicuous valley depression marked with steep 
slope and presence nala and lies above a sharp concave (w.r.t. river) road bend of the NH-707. 
The presence of older tension cracks with very young or without any vegetation within it and toe 
of the slide at the existing road level, indicated the slide to be active in recent past. 

(ii) The present active slide zone is approx .. 50m wide along the road and is nearly 50m high 
with its slope between _JS-40°. The slide zone is defined by a debris slide exhibiting a circular 
failure with its toe at road level. The debris mainly comprises shale/phyllite and siltstone chips 
admixed with soil. Large to very large boulders and blocks of siltstone and dolomite are present 
in upstream half part and upper part of slide. The approx. horizontal depth of the slide zone is 
30m (visual estimate). The observations revealed presence of two newly develop crown with 
each having near vertical scarps measuring approx. +Sm. The older concentric ground cracks 
and sunken mass lying 10-1 Sm uphill, encircles the present slide zone. The overall configuration 
of the landslide with toe at the road level indicated a steeper slip-circle indicating a factor of 
safety <1. Though the nala located on the upstream Rank of the slide, was observed dry in the 
upslope area, yet the admixed soil has been found fairly moist, in particular the upstream part. 
This dampness may have been contributed by the subsurface water possibly oozing out from 
the concealed base of the overlying cavernous limestone strata of Krol-C. 

(iii) Though the general dip of the strata 1s into the hill, however, the bedrock exposed on either 
flank defined an asymmetric antiformal fold now occupied by the slide zone. 

(1v) With the prevailing geologic, geomorphic and hydrologic conditions and ground signatures 
of its being active in recent past, the present landslide appears to be a natural one. However, 
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lhe triggering factors may be attributed to recent Nepal earthquakes rain along w ith vehicular 

and machinery vibrations. 

Conclusion: 30 I rd d al o 1. The presently active landslide betwe~n Km ~4.280 to 44.3 1s a natura s I e an 
records the ground signature of its being active in re~nt past. . . . 
The slide mass developed mainly in Krol-B & A tn the prox1m1ty _of the o~er1ymg 2

· cavernous limestone of Krol-C. The area exhibits a number of maJor landslides, m 
similar geological conditions. . . . . . . 
The slide mass is a debns slide exhIb1ltng ctrcular failure having visual estimated 3

· dimensions as 50 wide along the road, height 50m. depth 30m. slide mass slope 35-40 
degrees. and toe at the road level. The slide debris comprises rock chips and large to 
very large boulders admixed with non-cohesive soil. . . 

4. The landslide is located at typical adverse geologic, geomorph1c and geo-hydrolog1c 
conditions. 

s. The triggering factors may be attributed to the combined effects of ground JOits due to 
preceding (recent) Nepal earthquakes, rarn, changing weather conditions, and 
vehicular and machinery vibrations. 

6 . The landslide (debris slide) is presently disposed in active mode with its toe at the road 
level. Its location at the lower part of the valley slope, enhances the menace of its 
propagation to further uphill slopes. if not properly controlled. This will in turn continue 
to damage the National Highway (NH-707) traversing across it along with posing threat 
to travelers. 

Recommendation: 

1 l It ts recommended to remove the precariously disposed rock blocks/ boulders exhibiting the 
menace of rolling down under gravity or upon saturation, from the upper part of the slide zone, 
immediately (as suggested al the site). 

2) In view of slide being an active debris slrde with its toe at road level. an adequate toe support 
is an immediate requirement in the direction of the slope stabilin1tion In view of the pos ible 
existence of a steeper slip-circle, the toe support in the form of adequate high-rise gabion 
support may be constructed without much of disturbance of the toe material. The toe support 
must have a proper outlet for nala water on its upstream end. 

3) For sustainable slope stabilization. it is suggested lo resort to road widening through the 
valleyward filling. The strata at road level and further down the slope appear shallow and firm, 
however, it may be ascertained through exploration, as per the design needs. 

4) The upper part of the slide may be unloaded and the same material may be used for toe 
loading after the construction of the gabion support. The slide mass slope may be reduced by 
benching of the mass along with provisions of contour drainages. 

5) A11 the new and old open tension cracks within the landslide mass and further upslope may 
be flfled wrth local earth material to avoid the ingress of the surface water within .the slide mass. 

6) The provis10n for diverting the seasonal nala water may be created in the upslope and bottom 
part of the slide zone. 

7) Road. ~id~ning activities ma~ be resorted through non-blasting methods only after providing 
the stabthzation measures to shde mass. 

8) It is highly reco~mended that the geological mapping of all the landslide and vulnerable area 
coming under the influence of road widening activities along the NH-707 may be carried out 
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along with delineation of landslide type and elucidation of slope stabilization measures. 

9) In the landslide/ vulnerable sJope zone area. the road widening activities may be resorted 
subsequent to the implementation of slope stabilization measured. 
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Photo- 1 · Location of the landslide w.r t the general geomorphic settmg of the area. 
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Photo- 2: The debris slide debouching slided mass on the road. The slope downhill the road 
was unaffected. The u/s part yielded with larger rock blocks (photo provided by the project 
geologist). 

Photo-3: A perspective view of the landslide after restoration of the road as on 251" Nov., 2022 
(view Downstream) 
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Photo--4: The present active crown of the slide. Mark the tilted/ uproot d tree stumps m the 
dislodged slide mass rnanifestlng a circular failure 

Photo- s· (Left) Scar of the older slide at the boundary of overlying cavernous limestone of Krot­
C, lies nearly 15m uphill the recent active crown; (Right) Older cavernous crown within Krol-C . 

(MA OJ ). Di ctor (Retd.), GSI. 
Terra Geotechnical Consultancy Services 
417 /E . New Generation Apartments, Dhakoli. SAS Nagar, Punjab 14060 
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ANNEXURE R-13 151

I 
Gov rnm nt of lndt1.1 

Ministry of Road Transport 8: Highways 
(Project Implementation Unit, Paonta Sahib, Himachal Pradesh) 

(W 1d N .10, Rampur Ghat Mera, Devi Nagar, Paonta Sahib, Slrmour- 173025] 
No.: MoRTH PIU-P.S./CtvH Works/ Pkg-11/2020-21 / 11 b Dated: 25.03.2021 

To, 
, Mis R.G. Bultdwell Enatneers Ltd. 

8-30, RDC, Raj Nag r,Gh ziabad, 
Uttar Prad sh- 201002. 
Email Id: lnfo@rgbutldwell.com 

Sub: R habtlition/ up-gradation of Hewn1.1-Ashyari section of NH-707 (Pkg-II) in the Stat of Htmachal Pradesh- Utntty Shifting Work Order reg. 
Sir, 

This is to convey approval of utility shifting Estimate amounting to Rs. 2,70,34,599/- [HPSEBL Utilities Rs. 1,97,42,502/- IPH Utilities Rs. 72,92,097/-] and with a request to take necessary action at the earliest in this regard as per applicable provisions of the Contract Agreement signed on 16.02.2021. 
2. In vie~ of the above, this office hereby issues work order to carry out utility shifting work for the subject project subject to the following conditions: 
(i) Provisions made by the utility department have been allowed for estimate purpose only. The actual requirements in line with prevailing features may be assessed in consultation with the Authority Engineer before execution of work. A joint team of Contractor and Authority Engineer shall complete the survey of existing electrical utilities and linear chart showing existing electrical utility line/ agreement w.r.t. the proposed alignment within the ROW. All the complete details shall be submitted to this office. 

(ii) Ensure the cause of utility shifting to an appropriate location (or) to the extreme edge of ROW, only if such utility is adversely affecting the execution of work or maintenance of Project Highway. 
(iii) There shall not be any improvement nature of work proposed for shifting w. r. t. existing utilities. The shifting of utilities shall be as per the defined scope of work only. 

(tv) The need for shifting of utilities may be further reviewed for optimisation and only justified needful shifting be done, suitably crediting the value of salvage material to the shifting estimate. 

(v) The works shall be carried out in close coordination with utility agency and all precaution/ conditions stipulated by the agency shall be diligently followed. :\ 
- I - ~ _.:i.,., . ,-..c,, 

~ ,_i.., 
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( ) The actual payment for the work of shifting of utilities will be made only after 

certification by concerned utility department and Authority Engineer. 

(vii) Provision made towards unforeseen items under lump sum basis and other lump sum 
provisions are provisional only. Items to be executed under these provisions shall 
only be executed after obtaining approval. 

(viii) Various centages such as, contingency etc. have been agreed provisionally subject to 
the condition that the payment of such centages shall be done as per actual. 

(ix) The copy of estimates received from the concerned utility owing departments are 
enclosed for ready reference. 

Your faithfully, 

Enclosures: As above. 

'\ 
~~ 

',· {;)~· 

r 

Copy to: 

ivek nchal) 
Executive Enginee Project Director 

Ministry of Road ransport & Highways 
Project Implementation Unit, Paonta Sahib 

(i) Regional Officer (Himachal Pradesh), Ministry of Road Transport & Highways, Govt. 
of India, Room No. 512-515, Nirman Bhawan, Nigam Vihar, Shimla, Himachal 
Pradesh-171009 -for information please. 

(ii) Team Leader, Mis L. N. Malviya Infra Projects Pvt. Ltd. 10, IIIRD Floor, City Centre 
Press Complex, MP Nagar Zone I, Bhopal- 462011 -with a request to ensure 
compliance of aforesaid conditions. 
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advance copy of Reply On behalf of Respondent No. 10 in the Caption matter NAATHU
RAM VS MININSTRY OF ROAD TRANSPORT AND HIGHWAYS

From: Ruchir Mishra Adv (ruchirmishra79@yahoo.co.in)

To: rkhuranalegal@gmail.com

Cc: ruchirmishra79@yahoo.co.in

Date: Saturday 22 March, 2025 at 02:13 pm IST

Nattu Ram Vs MRTH Reply on behalf of R10_compressed.pdf
22MB

Sir,

This is in continuation of our email sent just now.

The attached is the Reply on behalf of respondent no. 10  in the Caption matter NAATHU RAM VS
MININSTRY OF ROAD TRANSPORT AND HIGHWAYS.
__________________________________________

Regards,
Ruchir Mishra, 
Advocate
29, Presidential Estate
Nizamuddin East
New Delhi 110013
Phone: 011-46574879

3/22/25, 2:13 PM Yahoo Mail - advance copy of Reply On behalf of Respondent No. 10 in the Caption matter NAATHU RAM VS MININSTRY OF…

about:blank 1/1

PROOF OF SERVICE 1534773
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